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DEMANDS FOR GRANTS 1967-68—
Contd

MiINIBTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION—cOnNtd

Mr. Speaker. We have got 3 hours
left for the Demand., of the Mimstry
of Labour Employment and Rehabili-
tation

Acrording to the infoimation given
to me, the Swatantra Party and the
Communist Party have campleted
thewr quota of time The rest of the
parties are there As regards the
Congress Party they have about 1
hour and 20 minutes If the Cabinet
Minister and the Minister of State and
somebody also speak the whole time
may be taken up that way Then hon
Members should not blame whoever
s 1n the Chair saying that their names
are not called Therefore, I leave it
to the party 1fs Chief Whip and others
to settle that The other parties have
got 5 minutes b minutes Iike that

(Ken-
What 15 the total time®

Shri Surendranath Dwivedy
drapara)

Mr Speaker. Originally 1t was 3
hours noy, only 3 hours left

H A G (T3 afam)
AN T GAT WITFIQYT AT |

Shr1 Surendranath Dwivedy The
whole day m3ay b devoted to that

Shn S. Kandappan (Mettur) In view
of the importance of labour and reha-
bilitation let us discuss this the whole
day

Mr. Speaker At 5 pm on; 10und
about I will call the Minister and we

will dispose of these Demands today
The House will now take up furthe:

discussion on the Demands for Grants
relating to the Ministry of Labour
Employment and Rehabilitation

The hon Members may now move
the cut motions to the Demands for
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Grants relating to the Minstiy of
Labour, Employment and Rehabilita-
tion, subject to their being otherwise
admuissible

Shri Ramavatar
1 beg to move

‘That the Demand under the
head Minustry of Labour, Emp.oy-
ment and Rehabihtation be reduc-
ed to Re 17

Shastri (Patna)

[Failure in the implementaton of the
award n toto of the wage board for
the textile mills workers (4)]

‘That the Demand under the
head Ministry of Labour, Employ-~
ment and Rehabilitation be reduc-
ed to Re 17

[Failure to muke it obligatory for the
National Coal Development Corpo-
ration to implement the award of
the wage board constituted for the
worhers of the Corporation, (5)]

That the Demand under the
head Ministry of Labour, Employ-
mnt and Rehabilitation be reduc-
ed by Rs 100"

conditions of

N}

‘Pnat the Demand under the
head Ministry of Labour Employ
ment and Rehabilitat on be reduc-
«d by Rs 100°

'Need to vmproze the
agricultural labowrcrs

INeed to curb vested interests to cv
pioit the masses (8)]

That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed by Rs 100"

{Need to provid, hwwmg wage and
other facthties to the labow: class
(C))]

“That the Demand under the
head Ministry of Labour Employ-
ment and Rehabilitation be reduc-
ed by Rs 100"

[Absence of an all-India policy to
promde adequate wages, allowances



12985 D.G. (M, of

{Shr: Ramavatar Shastr1]

and other jacihties for the mdustrial
labour (10)1

“That the Demand under the
head Minustry of Labour, Employ-
ment and Rehabilitation be reduc-
ed bv Rs 100"

Lunsatisfactory arrangements to reha-

boitate  the  displaced  persons
an]
“That the Demand under the

chiet Inspector of Mines be reduc-
ed by Rs 100"

[Need to wmprove the conditions of
mme workers (22)]

“Tnat the Demand under the
head Laboui and Employment be
reduced by Rs 100"

[Irregularitiec 1 Gorakhpn, Labow

t/mon (23)]

Shri K Ramani (Coimbatore) 1 bek
to move

“Tnat the D:mand under the
nead Labour and Employment be
reduced by R< 100"

[Faly « 10 cnft ~c mplanentation of
the wterim relief recommendatiwov
of the Central Wage Board for En-
gineering Industries by the manage-
ment of Tevrtool Company, Gana-
pathy Combatore (Madras State)
24)]

“That the Demand under the
head Labour and Employment he
reduced by Rs 100"

[Delay 1n submission of the final re-
port by the Sccond Wage Board for
the cement industry  (25)1]

Shri Shinkre (Panjim) 1 heg to
move

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

{Lack of proper medical, educational,
and housing facilities to the workers
of the iron ore and manganese ore
mines in Goa (28)]

JULY 19,
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“That the Demand under the
head Labour and Employment be
reduced by Rs 100”.

[Need to provide residential quarters
to Doch workers at the Port of
Marmagoa m Goa. (27)].

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

{Need for gwing preference mn em-
ployment to Goan workers sn the
ron and manganese ore Mines and
Marmagoa Harbour (28)]1

*“That the Demand under the
head Labour and Employment be
rcduced by Rs 100"

(Necd  for compulsory wvaccination
ayaast small-poe, cholera, etc of
the labmu 1w mmes and docks
129) ]

‘Thit the Domani under the
head Labour and Fmployment be
reduced by Rs. 1007,

INced for establishment of Labour
rmployment Board for labourers in
mmes «itunted m Goa  (30)]

Shn § M. Bncriee (Kanpur): I

beeg to move

*“That the Demand under the
head Labour and Employment be
teduced by Rs. 100"

[Non-unplementation of Wage Board
Awards (34)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100”

|Wemking of the Employees
Insyrance Scheme (35)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Need for appointment of a Wage
Board for rayon industry (36)].

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

State
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{Violaticn of Code of discipline by the
employers, (37)].

“Phat the Demand under the
head Labour and Employment be
reduced by Rs. 100”.

{Introduction of electronic computers
in Life Insurance Corporation, com-
panies and other industries resulting

in unemployment of workers.
(38)1.
“That the Demand under the

head Labour and Employment be
reduced by Rs. 100",

{ Non-payment of Provident Fund dues
to the workers of Laxmi Ratan Cot-
ton Mills, Kanpur. (29].

Shri Shinkre: I beg to move:

“Fhat the Demand wunder the
head Expenditure c¢in Displaced
Persong be reduced to Re. 17,

[Unsatisjactory working of Evacuee
Property Commission in Goa. (42)].

“That the Demand under the
head Expenditure on Displaced
Persong be reduced to Re. 1”.

[Policy regarding expenditure on re-
patrietes in Goa. (43)].

Shrj K. Ramani: I beg to move:

“That ihe Demand wunder the
head Labour and Employment be
reduced by Rs. 100”.

[Failure -io take action aguinst the
employers of engineering factories
in Madras State for mon-implemen-
tation oj the interim recommenda-
tiors of Engineering Wage Board.
(44)].

1¥That the Demand under the
head L.abour and Employment be
I;ed}y:eq by Rs. 100”.

(Failure’to function properly the eva-
luation and implementation ma-
chinéry ‘set up by the Government
to protect the interests of the work-
ers. (49)1.

+*“That the Demand under the
head:'Liabour and Employment be
reduded by Rs. 100",

ASADHA 28, 1889 (SAKA)
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| Failure to bring a compulsory trade
union recognition legislation. (46)].
“That the Demand under the

head Labour and Employment be
reduced by Rs. 100”.

12988

[Failure to take action against em-
ployers on the refusal of medical
facilities to workers under Emplo-
yees Stote Insurance Scheme due to
non-payment of the amount deduct-
ed from the workers’ wages under
the Employees’ State Insurance Act
by the employers. (47)1.

“That the Demand under the
head Labour and Employment be
be reduced by Rs. 100”.

| Failure to take immediate action to
redress the demand for wage inc-
rease of the Neyveli Lingnite Mines
workers. (48)].

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100",

| Failure to ewntct a« mey Bonus Act
which would guerantee Teasonable
and adequate bonus for all workers.
(493 7.
“That the Demand under the
head Labour and Employment be
reduced by Rs. 100”.

| Failure to stop the introduction of
computers and, consequent unem-
nloyment of workmen in L.I.C, and
Oil companies. (50)].

“That the Demand under the
head Labour snd Employment be
reduced by Rs. 100”.

[Failure to enact a legislation to pro-
tect the interests of beedi workers
in the country. (51)].

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100",

[Failure to ban the contract labour by
bringing a comprehensive legisla-
tion. (52)1].

“That the Demand wunder the

head Liabour and Employment be
reduced by Rs. 100”.
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[Shri K, Ramani}

[Failure to fix up a national minimum
Wage for agricultural workers
throughout the country by setting
up suitable wage fixation machinery.
(53) 1.

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100”.

[Failure to gives relief to unemploy-
ed workers of closed textile mills in
Coimbatore district of Madras State.
(53) 1.

Shri Mohammad Ismai}
pore): I beg to move:

(Barrack-

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100”.

[Failure to rehabilitate ex-camp refu-
gees in West Bengal. (69)].

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100”.

[Failure to rehabilitate mew migrants
from East Pakistan. (70)].

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100”.

[Failure to rehabilitate non-camp dis-
placed persons in West Bengal.
(T1.

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.

[Need to give financial aid to State
Government for rehabilitation of the
squatters on road-side land, Railway
land, public places and Muslim-
abandoned houses in West Bengal.
(72) 1.

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100”.

[Need to give financial aid to State
Government to regularise squatters’
colonies set up after 1950 in West
Bengal. (73)1].

JULY 19,
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“That the Demand under the
head Expenditure ‘on Displaced
Persons be reduced to Rs. 1007,

[Need to help private and co-operative
colonies of displaced persons in West
Bengal. (74)].

“That the Demand under the
head Expenditure on Digplaced
Persons be reduced by Rs. 1007,

[Need to increase ceiling of house-
building loams for displaced persons
in West Bengal. (75)].

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100,

[Need to give subsidy to State Gowv-
ernment to fix up fair price for
homestead plots of squatters’ colo-
nies in West Bengal. (76)1].

“That the Demand under the
‘head Expenditure on Displaced
Persons be reduced by Rs. 100,

[Failure to rehabilitate displaced mus-
lims of West Bengal. (77)].

“That the Demand under the
head Expenditure on Displaeed
Persons be reduced by Rs. 100,

[Failure to provide small cottage in-
dustry for displaced women in West
Bengal. (78)].

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100”.

[Failure to pursue private employers
to employ displaced persons in their
industries in West Bengal. (79)].

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100",

[Failure to employ displaced persons
in  Government Undertakings in
West Bengal. (80)]

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100,
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[Feilure tv ask private employers who
have taken loans from Rehabilita-
tion Department on the understand-
ing to employ displaced persons in
their industries in West Bengal.

(81) 1.

Shri  Ganesh  Ghosh
‘South): I beg to move:

(Calcutta

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,

IFailure to safeguard the interest
(pay, working conditions, leave etc.)
of domestic servants. (82)1.

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed te Re 17,

{Failure to provide permanent jobs
to work-charged employees after
the conclusion of their stipulated
work. (83)].

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,

[Failure to provide for deterrent penal
measures for employers who violate
labour laws. (84)].

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,

[Failure to evolve a suitable policy
for ome-union of employees only in
one establishment. (85)].

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,

{Failure to abolish contract

(86) 1.

labour.

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,
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[Failure to institute all round legal

safeguard  for contract labour.

(87)1.

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re, 17,

[Failure to make lock-outs by owners
illegal. (88)1].

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re, 17,

[Failure to compel the ocwners of in-
dustrial establishments to attend
conciliation proceedings. (89)].

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,

[Labour Policy. (90)].

“That the Demand under the
head Ministry of Labour, Employ-
ment and Rehabilitation be reduc-
ed to Re. 17,

both industrial
unemployment.

[Failure to decrease
and  agricultural
(91) 1.

“That the Demand under the
head Labour and Employment be
reduced to Re. 1”.

[Failure to compel private owners to
give employment through the Re-
gional Employment Exchange only.

(93)1.

“That the Demand under the
head Labour and Employment be
reduced to Re. 1”.

[Failure to prevent automation in
various private and public sector
organizations which increases un-
employment. (94)].

“That the Demand under the
head Expenditure on Displaced
Persong be reduced to Re. 1”.

[Conditions in the Dandakaranya area.
(95)1.



12993 DG (M. of

{Shri Ganesh Ghosh]

*Phat the Demand under the
head Expenditure on Displaced
Persong be reduced to Re. 1"

[Unsympathetic attitude towards dis-
placed persons who have left Dan~
dakarenya, Andamans and other
unsuitable and uninhadbiteble areas
(96)1.

“That the Demand under the
heed Expenditure on Displaced
Persong be reduced to Re. 1".

[Failure to evolve correct and effec-
tive schemes to rehabilitate different
categories of refugees from East
Bengal, such as peasauts, ertisans
ete [CYO]

“That the Demand under the
head Expenditure on Displaced
Persong be reduced to Re 1”

[Faulure to promde adequate medical
treatment, particularly  hospital
treatment fo1 East Bengal refugees
suffering from T.B. and other serous
diseases (9%)]

“That the Dumand  under the
head Expenditure on Displaced
Persong be redu ed to Re 17

{Faslure to take measures to declare
property left i East Pakistan by
East Bengal refugees as “Evacuee
Property”;, (99)]

Shri Shinkre' I beg to move

“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs 100"

{Need for a scheme for rehabilitation
of Goans displaced from newly -
dependent West African countries
(100)1

Shry Ramavatar Shastri: I beg to
move:
*“That the Demand under the
head Expenditure on Displaced
Persons be reduced by Rs 100"

[Failure to rehabilitate refugees.
(101)1].

JULY 19, 1967
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“That the Demand under the
head Ministry of Lebour, Employ-
ment and Rehabilitation be redup-
ed by Rs. 100",

[Need for construction of residential
houses for the miners working in
mines i Bihar. (102)].

“That the Demand under the
head Minustry of Labour, Employ-
ment and Rehabilitation be redue-
ed by Rs 1007,

[Need to give preference to the policy
of housing scheme for labour.
(103)]

“That the Demand under the
heid Muust-y of Labour, Enploy-
ment and Rehabihitation be reduc-
ed by Rs 100"

[Need to gwe grantg to States for the
censt uction of resudential accom-
modation for the labour of industrial
establishments  (104))

*“That the Demand under the
heai Mimstry of Labour, Employ-
mesd and Rehabilitation be reduc-
ed by Rs 100"

|Shortuge of houses for workers of the
Tru Plantation (105)]

“T11t the Demand under the
head Ministry of Labour, Employ-
ment and Rchabslitation be reduc-
ed by Rs 100"

|Dissatisfuc vy arrangement  for
resulenti [ accommodation of collie-
ry workers (108)1

Shri Mohammad Ismail
move-*

1 beg to

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100.”
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[Failure to check various discrimina-
tory and unjust practices indulged
i by the managements aganst
workers  (107)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Need to amend the Employees’ State
Insurance scheme to provide that
a greater part of the expenditure
tg borne by the employers and the
employees get medical benefits
quickly (108)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Failure to fir up a mmmum basic

natwnal wage for all workers
(109)]
“Tha; th, Demand under the

head Labour and Employment be
reduced by Rs 100"

{Need to ban lock-out in all the -
dustres’ (110)]

“That the Decmand under the
head Labour and Employment be
reduced by Rs 100"

[Need for legislation for private car
dnrwvers regarding thewr conditions of
service  (111)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Need for legislation for cycle and hand
rickshaw pullers regarding thesr
condstions of service (112)}

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

{Need to ensure that employers do not
default wn their contmbution to pro-
vident fynd and employees get the
provident fund wmmediately on
retirement (113)]

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100.".

[Failure to formulate on all Indw
consumers price sndex and to link
DA with it. (114)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

{Need to check automation (115)]

“That the Demand under the

head Labour and Employment be
reduced by Rs 100’

| Faslure to permit bal ot for recogmi-
tion of trade untons (116)]

Shri Ramavatar Shastri 1 beg to
move

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

{Fawlure to rarse the gtandard of ho
ng of mica labourers (117))

“That the Demand under the
liead Labour and Employment be
reduccd by Rs 100"

|Need to extend the entertainment
schemes for coal wune labourers
(118) 1

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

{Lack of edurat onal facilities to the
coal mwne labourers (119)}

‘That the Demand under the
head Labour and Employment be
reduc~d by Rs 100°

[Need for ex'ension of facilities of
co operative socteties for labourers
(120) ]

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100"

[Failure to save coal mine laboure:
from accudents. (121)}

“That the Demand under the
head Labour and Employment be
reduced by Rs. 100"

{Neegd to smprove the mugeradle phght
of the wron mne labourers, (138)]
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{Shri Ramavatar Shastr1)
“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Need for more expenditure on the
welfare «f  colhery workers
123)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Failure 1n  piotecting the colliery
workers from the clutches of money-
lenders (124))

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Failure 1 meeting the demands of
workers of National Coal Develop-
ment Corporation  (125)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Need jor providing employment to
the retrenched workers of the Natio-
nal Coal Development Corporation
(126)]

“That the Demand under the
head Labour and Employment bc
reduced by Re 100’

(Failure mn rawsing the standard of
buving of the colliery workers
12n]

“That th¢ Demand unde: the
head Labour and Employment be
reduced by Rs 100’

[Faiure n getting lwing wage pmd
to the labourers, (128)]

“That the Demand under the
head Labour ang Employment be
reduced by Rs 100"

[Need for tmposing  1estrictions on
retrenchment of workers (129))

“That the Demand under the
head Labour and Employment be
reduced by Rs 100,

[Need to declare lock-outs in factories
as qllegal  (130)]

1967 Labour, Empl and
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“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Need for implementation of the re-
commendations of Wage Boards
(131)]

“That the Demand under the
head Labour and Employment be
1educed by Rs 100"

|1Need jor providing free education to
the children of workers (132)]

That the Demand under the
head Labour and Employment be
1educed bv Rs 100"

[Need or giving employment or hv-
g wage to unemployed (133)]

‘That the Demand under the
head Labour and Employment be
reduced by Rs 100’

[Need or an imsurance scheme against
unemployment  (134) ]

That the Demand under the
head Labour and Employment be
1educed by Rs 100’

[Need for changing Governments
anti-labour polwy (135)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

|Government’s support to the capi-
talists i thewr taking anti-labour
measures  (136)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100"

[Protection gwen by Government to
INTUC (137))

‘That the Demand under the
head Labour and Employment be
1educed by Rs 100"

{Policy of neghgence towards progres-
sive labour unions (138)]

“That the Demand under the
head Labour and Employment be
reduced by Rs 100.”.
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[Need for implementing the policy of
one unon in one wndustry  (189)]

“That the Demand under the
head Lahour and Employment be
reduced by Rs 100

[Need for seciet ballot for the unons
to prove that they are the repre-
sentatwe unon. of workers
(140)}

“That the Demand undei the
head Labour and Employment be
reduced by Rs 100

{Failure n full vrplementation of the

decssions of Labour Tribunal,
(141)]
“That the¢ Demand under the

head Labour and Employment be
reduced by Rs 100”

[Failure i taking aclion agamst the
employers acting against the deci-
sions of Conciliation Boards (142)}

“That the Demand under the
head Labour and Employment be
reduccg by Rs 100"

(Faxlure wm checking the vwolation of

concthation and other awards
(143)1
“That the Dumand undeir the

head Labou: and Employment be
reduced by Rs 100"

[Fatlure n
sions  of
(144) ]

‘That the demand under the
head Expendsture on Disglaced
Persons be reduced by Rs 100”

implementing the deci-
Labou» Conferences.

{Uusatisfactory housing arrangements
to rehabilatate refugees (145)]

“Tha* the demand under the
head Labour and Employment be
reduced to Re 1"

[Faslure to provide lwving wages to
labourers  (148)]

“That the demand under the

head Labour and Empolyment be
reduced to Re 1"
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{Fmlure to poy attention to cultural
development of agnicultural labour-
ers. (147)]

“That the demand under the
head Labour and Employment be
reduced to Re 1"

{Refusal to accept the principle of
one union n one industry (148)]

‘Tha; the demand under the
head Labour and Employment be
reduced to Re 1°

fFalure to
t the v
(149) ]

Thay the demand under the
head Labou: and Employment be
reduced to Re 1”

safeguard  labourers
7 ¢ by capl-

talist

{Anti-labow, po'tcy of Government

(150) }

*Tha; tht demang undey the
head Labour and Employment be
reduced to Re 1

fFoure wm finding a <olution of the
nnemployment problem tn the coun-
iy (151))

That the demand unde; the
hcad Labcur and Employment be
reduceg to Re 1

jFalare to osure lbmwing wages to
ugricu'tural labour (152)3

‘That the demand under the
head Chief Inspector of Mines be
redu ed by Rs 100°

[Need to implemen
security
(178)1

That the demand under the
head Chief Inspector of Mines be
redu.ed by Rs 100"

[Need for checking the accrdents n
mmmes (179)]

That the demand under the
head Chief Inspector of Mines be
reduced by Rs 100"

[Need for ascertaining the causes of
Dhori mine accident in Bihar. (180)1.

rule. regarding
measuies m mines
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{Shri Ramavatar Shastn]

“That the demand under the
head Labour and Employment be
teduced by Rs 100"

{Need for removing the causes lead-
ing to “ghcrans’  (181)]

“That the demand under the
head Labour and Employment be
reduced by Rs 100’

[Need to recognise ‘ gherao’ as q legal
7ight of the labourers (182)]

“That the demand under the
head Labour and Employment be
reduced by Rs 100’

[Need to wmmprove the conditions of
dock labour (183)1

‘That the demand under the
head Labour and Emplovment be
reduced by Rs 100

[Need to send genminc labcur repre-
sentation to the International
Labcur Cmferences  (184)]

‘That the demand under the
head Labuur and Employment be
reducd b Rs 100’

{Need to do away ws h qutomation
from Raidways Iife Lusurance ana
other fields (185)1

‘That the dumand uasder the
head Labnur and Employment be
reduced by Rs 100

[Need to remove the difficulties of the
working journalists  (186)]

‘Tha' the demand under the
head Labour and Employment be
reduced by Re 100’

[Need for constituting a wage bomd
Jor the Press workers (187)}

“That the demand undcr the
head Labour and Employment be
reduced by Rs 100"

[Need to remove the difficulties of the
Bud: workers (188)]

‘That the demand under the
head Labour and Employment be
reduced by Rs 100"

JULY 19, 1067 Labour, Empl. and
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[Neeqd to remove the defects in the
Employees’ State Insurance Scheme
(189)]

“That tbe demand under the
head Labour and Employment be
reduced by Rs 100"

{Need to open Emp'oyees’ State In-
surance Scheme Centres in alj tndus-
trial areas (180)]

‘That the demand under the
head Labour and Employment be
reduced by Rs 100"

{Need for taking more contribution
from mull owners with a view to
ensure the success of Employees’
State Insurance Scheme (191)]

‘That the demand under the
head Labour and Employment be
reduced by Rs 100"

|Need to get patent medicines wssued
by Emplojees’ State Insurance
Schieme hosmitals  (192)1
That the demand under the

head Labour and Employ ment be
reduced by Ry 100’

udequate wd to the
acC dewts

[Need to give
labourers molted n
(193)]

‘That thc¢ demand under the
heal Labour and Emplo) ment be
1cduced by Rs 100

{Unsatisfactory security moasures
mmnes (194))

That the denand under the
head Labow and Employment be
redvced by Rs 100"

|Necd for setting up a Wage Board
for bid: workers (185)]

‘That the demand under the
head Expenditure on  displaced
persons be reduced by Rs 100*

[Failure to rehabilitate the displaced
persons  (186)]

“That the demand under the
head Expenditure on displaced
persons be reduced by Rs 100",
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{Irregularitiss in the Department of
Rehabilitation. (197)3.
. “That the demand under the
head Expenditure on displaced
persans be reduced by Rs. 100.".

[Need for more aid to the displaced
persons. (198)3.

“That-the demand under the
head other Revenue Expenditure
of the Ministry of Labour, Em-
ployment and Rehabilitation be
reduced by Rs, 100.",

{Need for allo:ation of more funds to
the States jor giving adequate gid
to the displaced persons. (199)].

Mr. Speaker: The cut motions arc
also now before the House.

Dr. Maitreyee Basu. Eight minutes.

Dr. Maitrayee Basu (Darjeeling): I
am & new member, and this is my first
speech, maiden speech as it is called.
I have only eight minutes as you have
pointed out. I knew that and I am
not very nervous about it becausa I
have nothing special to say so that it
will shake the world. So, eight
minutes are quite enough for me.

I have never been able to under-
stand how the Labuur Ministry func-
tions. The Railway Ministry decides
the fate of the railway workers, the
Mines and other ministries decide the
fate of their workers, but does the
Labour Ministry settle the fate of the
labourers, the employees of this coun-
try? 1 am afraid not.

The Labour Ministry has not yet
worked out any national minima,
neither has it worked out a programme
of full employment. This is why 1 do
not understand what the actual func-
tion of the Labour Ministry js.

The Industrial Disputes Act and all
that are very goad, but if the industr-
ies are not there to give employment
to the workers and the employees,
what is the use of having an Industria]
Disputes Act? Only when the people
are employed, they get benefiteg by a
progressive Industrial Disputes Act.
That iz how I look at it.

Man has to be taken as 8 vop in
the wheel of socety. I moclety is
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compared to a wheel, then man is &
cog, and the wheel can run properly
only if all the coge are perfect. The
time has come to understand that an
unemployed man costs more to society
than an employed one. Employment
means production, and an employed
man gives production to society there-
fore he costs Jess.

The right to work or maintenance
should be the watchword of g socialist
society, but unfortunately it is never
taken inlo consideration. The right
{o work or maintenance is not a slogan,
it is a principle, it is a muxim, it has
to be accepted; if it is not accepted, no
society can call itself a socialistic pat-
tern of society or anything like that.

From the very beginning the Indian
National Congress had been agitat.ng
on this point, but unfortunately the
present-day Congress Ministry has
hardly paid any attention to this par-
ticular fact. If we go into histocy, we
find that as early as 1920 Dr. Bhagwan
Das raised this question: what are we
fighting for? We are fighting for the
freedom of this country, but is it free-
dom for 200 families of France or 87
families of England, is it freedom like
that? This question was answered
very many times later on by the
Indian Nationa] Congress, but unfortu-
nately this has not been implemented.

The Railway Ministry is deciding the
fate of the railway workers, the
Mines Ministry  though it is not all
public sector, does decide the fate o1
the mine workers. Look at the Coal
Wage Board. It gave an award. its
recommendations, long ago, but un-
fortunately nothing has been heard
about it. And what is the idea of de-
controlling coal just now? What is
behind it? What conspiracy is there?
Because everybody who has any idea
of the coal industry knows that the
Central Price Revision Committee,
consisting of cost accountants, decides
the price of coal, and the employers
alwayvs depended on this that if the
wages were raised, then the price
woulq be revised and they would get
a higher price, and the consumers
would have to pay for it, and thay
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would also make some profit out of the
lugher prices because all the workers
do not get these higher wages This
must be clearly understood by the
Lebour Mimistry that when the higher
weges are fixed by any wage-fixing
machinery, this 1s not implemented by
all employers, nor do all the employees
get 1t, because their quarterly bonus
13 dependent on their attendance
quarterly bonus means attendance
bonus and all people do not attend
all the time Therefore higher prices
give advantage to the employers

Now, suddenly when the wage
board award recommendations are
likely to be implemented, coa] 1s de
controlled What 1s the conspiracy
behind the whole thing Decontrol
will mean that the employers who
were depending on higher prices of
coal given by the Central Price Re-
vision Committee wil] not get 1t
therefore the smaller employers will
try to get out of their obligations to
&ive higher wages

As for the plantation workers we
got very little out of the Central Wagr
Boards recommendauons and even
that has not been implemcnted n full
The Finance Minister says that mter-
nal conumption of tea will be cut be
causc he wants more exportr Of
course, he wants more exports every
body wants but does he think for a
single moment that export is not as
high as one would like 1t to be be-
cause we drink too much tea” It 1s
not that It 1s the 19 a,ency houses
who are controlling the price of tea
everywhere 1n the London Mart and
unless we have : more effective mart
than what we have m Caluctta and
Cochin at present we are not likely to
have any control over tea and the
price of tea You should pronerly ana-
Iy<e rnq see what these agency houses
are doing They are the people who
are transporting coal to the tea planta-
tions they are the people who are
buymg that coal again from them-
selves they are the people who are
producing the tea they are the people
who are transporting the tea to the
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Londaon mart, and they are people
who are controlling the price there.
Therefore this tea is completely under
the control of these Sterling cempen-
1es, these ggency houses, and they are
controlling the London mart They
say they are losing in India  They
would like to lose in India, not that
they are really losing, because they
make 1t up in the London market, they
are re-exporting from the London
market and that 1s how they are de-
ciding the fate of the ten lakhs of tea
workers i1n our country So, what is
the Labour Ministry doing®> Cam the
Labour Mynistry check these things
or stop retrenchment? More and more
public sector projects are comung up
and the Labour Ministry has no coun-
trol over the public sector There are
the employing minsters and they are
staring the Labour Minister out of all
countenance The poor Labour Minis-
ter cannot say anything It 1s not
only the present Labowr Minister I
have no personal rancour I do not
see any necessity of a Jabour ministry
i this particular fashion And
now the Labour Ministry has demand-
cd a prant for Gorakhpur: labour It
1eally takes mv breath away to find
them so shameless 8 to continue this
shameful organisation of Gorakhpur:
labour It 1s a slave labour camp
They are getting rid of the contractors
labour and finishing off the contractor
svstem These are <lave Jabour camps

13 hrs

Shr1 R N Pandey (Padrauna)
Have you secn any camps®

Dr Maitrayee Bast I have seen
many camps Please sit down I
knew this would come But this is
not from an INTUC man but from a
Congressman

Some hon Members of this House
have thought it fit to bring a cut
motion for the supposed protection
ginen by the Ministry to the INTOUC 1
belong to the INTUC I had the
honour of being a President once amd
I am now 1ts vice-president I wish
the Labour Ministry had given we
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protection buf they had not. I wish
that they did show ys some considera-
tion but they did not. They think the
INTUC is only 4 thing to be used for
their own benefit. They consult
AITUC and HMS but they do not pay
us any attention whatsoever; in fact
they look down upon' us, instead of
giving us protection. They give ys no
protection whatsoever even when we
deserve it. Finally, Sir, I say that
such a cut motion is very derogatory
to our honour and such a cut motion
is not desirable from the hon. Mem-
bers of this House. With these words,
1 say that I do not see any utility of
suqh a labour ministry and so I oppose
all the demands for grants.

13._01 hrs.

‘The Lok Sabha then adjourned for
‘lunch till Fourteen of the Clock.

The Lok Sabha reassembled after
‘- Lunch at Fourteen of the Clock.

‘LMR. DEPUTY-SPEAKER in the Chuair]
- DEMANDS FOR GRANTS—contd.

MINISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION—CeORLd.

Shrimati Sucheta Kripalani
{Gonda): Mr. Deputy-Speaker, Sir, we
are today discussing labour budget,
and the speakers who preceded me and
spoke before I rose, have drawn the
attention of the Ministry to the situa-
tion that now prevails among labour,
a situation of unrest. Every year at
this time. we get an opportunity to
assess what happened during the past
year and te remedy the defects and
try torectify our policies. Unfortu-
nately; we haye to admit that last year
was a year of unrest among labour I
shall only point out in that regard just
one ‘indicator, the indicator of man-
days lost. "The report itself says that
We have in 1966, lost 10.5 million man-
‘days as against 69 rmlhon in the pre-
vious' year. #

1458 1L.S—8.
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I will leave the details of the griev-
ances of: labour and other matters
such as Wage Board, Bonus, etc, etc.,
to the labour leaders to raise, . they
w1ll take them up. But I would hke
to draw the attention of the Mlmstxy
to certam matters which I conmdexj
are of very basic importance. Let us
see what we have done during the last
20 years. During the last 20 years,
our record of labour legislation 18
good. We have brought in many pro-
gressive laws; we have in fact laid the
foundations of protective leglslatlon,
for the labour. The policy that has
emanated during the last three Plans is
based on two concepts. One is that
the relation between the employers
and the employees should be one of
partnership in the maintenance of pro-
duction and in the building up of
national income. The second is that
the community as a whole and the in-
dividual employer have an obligation
to protect the works’ well-being and
give the workers their due share in
the gains of economic development,
These are the two principles on which
our labour policy is based, and flow-
ing from these principles during the
last 20 years, we have passed a series
of laws; we have laid down certain
traditions and come tp certain agree-
ments; we have accepted and recog-
nised the role of collective bargaining.
We have tried to propagate that it is
better to have settlement by mutual
agreements, emphasisirig the role of
voluntary settlement, code of disecip-
line, etc. As I have declined our be-
lief in the partnership of labour and
employer we have tried to implement
it and give some substance to it by
emphasising the formation of work
councils, joint management, etc. the
representation of workers on the Board
of Directors. The whole concept of
bonus comes from the idea of giving
the worker a share in the gains, and
last of all, we have now appointed a
National Commission of Labour which
will ‘go intp the entire question and
give'us its assessment as to how
our policy has worked and what steps
we should take in the future So far
g0 goéd

13008
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But, in spite of all this, 1n spite of
good legislation, in spite of our good
intentions and progressive oytlook, we
see there 158 50 much unrest in the
labour fleld. What is the cause for it?
We should try to go to the root of it
and find the cause. The cause, to my
mind, lies more 1n the lack of imple-
mentation The intention 15 good, we
want to do the right things, but we fail
to mmplement what we aim to do. That
means there is the form, but the sub-
stance is lacking, due to various caus-
es. I think mainly the cause is due to
mental inhibition on either side; both
sides suspect each other Many times
we have passed progressive laws under
pressure and with mental reservations;
so we do not implement the laws but
we put hurdles in th eimpiementation
of them.

Then, for many measures. we plead
the lack of resources. I think there 1s
bardly any country where there is al-
ways enough resourcegs to do what
they could wish to do The lack of
resources would always be there, but
in our country we are trying to pro-
gress under a Plan What 1s the
meaning of a Plan® Plan means we
fix priorities and moved accordingly.
We decide what is of greater import-
ance, and therefore find resources for
them If we had placed that much
importance on labour, perhaps we may
not have pleaded the lack of resourc-
es for very many things which we
have failed to accomplish and for
which we were pleading. Therefore,
the Plan to that extent ig defective,
and has failed in its purpose.

We say that in spite of all that we
have done, there is distrust, there is
suspicion; there js no atmosphere of
social justice, and finally we find that
labour is adopting a novel method
which goes by the name of ‘gherao’.
My leftist friends were trying to say
the day before that gherso
is nothing but satyagraha. I think
nothing can be 5 worse distortion of
satyagraha than gherso. Gherag is a
violent, compulsive action by lsbour.
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Labour thereby s trymg to impose
its will on the employer or the
management. It 15 divorced from the
entire tradition of our labour relations,
gherso 15 a gesture of despawr. We
must locate the basic 1ll, the basic
disease which should be cured; and
find a cure for it.

What are the causes of unrest among
labour today? The most important
cause of unrest among labour today is
the continuous rise in price. This
continuous rise in price, the shortage
of food, economic and social pressures
on labour, do not give the labour the
peace of mund ;t requires. Secondly,
since Independence, 1t 1s natural, that
he should have higher aspirations, a
desire for better standard of Living.
The worker says, “I want a house to
live 1n.” Naturally, he does not want
to continue 1n the gld ways to which
he was used He 18 not willing to re-
sign to his fate. He 1s not willing to
continue to Iive 1n the mire He is
not willing to be a vicum of exploita-
tion He 15 conscious of his strength.
His outlook on life 1s changed He is
conscious of his rights, in the course
of these years he has become very
conscious of his rights. But perhape
labour 15 not so conscious of its
obligations.

‘Therefore, when such g situation s
obtaiming, what should we do? What
15 the remedy® The remedy is, there
should be higher production. The
remedy is that the pace of our deve-
lopment should be quicker. The
remedy is that we should be able to
create an atmosphere of social justice
where labour can feel secure and say
that “I am one of the cogs in this
machine and I am instrumental in
working this machine and this machine
is working for our good”

When we come to the question of
h.igherproduction,letmu.t..llm
at the position of production. At the
moment, the position of production is
rather unhappy. As far as agriculture
goes, we know at the end of two
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This year we are hoping it
to 78 mullion. Whatever it
uction has gone down and
a result of it, not only are we
suffering from acute shortage of food,
but it has affected all the agro-based
industries and other connected indus-
tries. Therefore, we have come to a
position where we are facing a reces-
sion The increase in industrial pro-
duction this year 1s only 2.5 per cent
as against 57 per cent last year and
as against g Plan target of 11 per cent
Unfortunately, devaluation from which
we expected great things, instead of
gving us a fillip, has depressed our in-
dustries and reduced our exports. The
follow-up steps which should have
been taken immediately after devalu-
ation were delayed too long with the
result that the momentum of produc-
tion was slowed down and we have
not increased our exports nor have
we glven a push to our production,

2

ey
1)
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I come to price rise The wholeaale
price has arisen by 16 per cent over
last year The consumer price index
has risen by 14 per cent over the
February 1966 figure. Coming to un-
employment position, during the three
Plans we have created 30 million jobs.
It is not a small thing But side by
side many more people have come into
the fleld wanting work. Therefore,
the problem remains as before In
spite of our best efforts, we have not
been able to solve or even make a
sizeable dent in the problem of un-
employment. As education is ad-
vancing, we are not able to open rew
avenues for the people who are get-
fing educated. These are difficulties
that any developing nation has 1o face.

What is the psychology of the wor-
ker against this background? Ejther
he iz worried because he is jobless or
if we take the people in the age group
of 30 onwards, they sre worrfeq that
they might lose their job and face re-
trenchment. 1 read yesterday that

7,500 people belonging to engineering
units have been laid off in Bombay.

Another thing which is harassing
the people and not allowing them to
have peace of mind 13 the imbalance
that we have created. We have been
talking all these years that we are
going to remove dusparities, But un-
fortunately, we have been increasing
them The rich ere getting richer
It is a hackneyed phrase and
1 am sorry to use it. The poor are
finding 1t more and more difficult to get
the basic amenities of ife. In that at-
mosphere, we cannot expect the
workers to feel that they are part of
the orgamisation and that they are
vital to the progress of the country
What 18 necessary 1s we must have
more production To have more pro-
duction and a higher pace of develop-
ment, we will have to mobilise the
will of the people Discontent itself
can be a great spurt for mobilising the
will of the people If we glance at
the history of the world, we find that
all revolutions have come out of dis-
content. Our discontent was harness-
ed by Mahatma Gandh: to overthrow
the British It took two forms. One
form was the satyagraha, fighting
against the British. The other took a
constructive form, we were leqd to-
wards self-rehance During the salt
satyagraha, he went to the sea, boiled
a httle amount of sea water and pro-
duced salt But there was magic in it
because he was able to mobilise the
will of the people behind this pro-
gramme I believe stil} it is possible
to mobilise the will of the people. If
we are in tune with labour, we can
achieve many things

I have seen it during the last two
wars, at that time I was in Uttar Pra-
desh ang I had occasion to go from
place to place collecting money. It
was more or less g symbolic collection,
I found much better response from the
kisans and workers than from the rich
people At that time I really thought
of this that the soil belonged to these
people who work. Poor peasants came
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to me ang offered their entire stock.
They offered their little bit of land
and said, ‘“‘please seall it and give the
monsy to my children who are fight-
ing the war”. That kind of generosmty
1 dud not find among the rich people.
Therefore, our masses are capable of
rmng fo the occasion They are
patriotic and they will do their best,
provided we know how to mobilise
their wall They must have a sense of
participation They must know that
this is a big adventure of national re-
construction 1n which we are partici-
pating We are al] one and there is
complete identity of interests This
18 lacking  There 13 g hiatus between
the Government and the people That
rapport, that commumt, ol uteiests,
that communication that should be
there between the leaders and the
led, between the (rovernment and the
people 18 lacking Had 1t been there,
it would have been possible to get
their total involvement We forget
that we are dealing with large num-
bers labour 15 a large and strategic
sector of the population It 1s a basic
sector of our population If we are
able to harness then will how much
we can achieve' When I am speaking
of labour I am not speaking in the
limited sense of organised labour alone
We have doic something for organis-
ed labour and they are much better
off than before But I am talking of
the uno:ganised labour and the white-
collared peuvple alsp who dopt
methods of industrial labour now It
1s a question of getting therr willing
<ooperation for building up the nation

The other day I read a report of
Shri Morary Desal’s speech 1n Hydera-
bad Instead of calling the present
economic depression recession, he call-
ed 1t slump I think 1t 1s a recession,
not a slump However, to get over it
he said ‘people should join handy' It
15 quite right that people join hands
to solve the problems But hands
cannot be joined if only one hand is
there—another hang is far away. Two
hands should get together This s
possible 1f we can instil in the mind
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of the worker that he is not only &
beneficiary of development but hé
contributes towards development and
hence there should be fdentity of in-
terests m the development of the
country. It i1s he who has to face thé
economic challenge He must know
that there ;5 g crisis He will be able
to do 1t if he knows that there is no
enmity between him and the man at
the top The employer antd the wor-
ker should know that they are one and
that they are not sitting face to face,
but round the table to work

What steps have the Government of
India taken to tackle the problems of
production and development of indus-
tizes” I have functioned as Ministet
for Industry and I know how much
co-ordination 1s there For every
httle thirg, we have to go from de-
partment to department If we want
our production to increase, we have %
see that raw materials are made avail-
able and the valuable foreign exchange
1s not frittered awav

Take the question of productivaty.
How can we have higher productivaty”?
Thi 15 4 problem which has been re-
cently brought to our attention Have
we given our full attention to it to
see that the management-labour re-
lations are all right, to assess the
technical capabilities of the units, to
see that there 15 a system of award
by which the worker feels enthused
to carry on the work with a better
heart to train the workers fo1 wider
responsibihities and for wider outlook?
All these things are necessary

We are standing at the cross-roads.
We have had a3 certain measure of
development 1n the last few years
But now a recession has come This
1s the time when we have to mobilise
the labour totally The Labour
shoulg feel that they are part of this
great endeavour that is going on and
that without them, we cannot go om.
They are the most vital sector in the
society with whose help we have
progress. We have fo create 3 propey
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wage. Do pot talk of wage freeze be-
fare doing price freese. The only
reply to mg)mproduc?bn.'l'he

poly of wealth, the rich becoming
richer and, on the other, the others are

If owr Mimstry gave the due atten-
tion that they should have given to
Iabour— am now talking as a Cong-
ress member—and we have the willing
co-operation of the entire labour, no-
body can throw out this Government
Then we can also achieve our obfec-
tives Therefore, instead of wasting
our time on foothng Iwtle matters,
we shoulq give proper and adeguate
attention to this basic problem We
should see how best we can create a
proper paychological atmosphere 30
that the wil] of the nation can be
mobilised 1n the very tremendous task
we have before us the task of re-
construction of the Nation
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Mr. Deputy-Speaker: The hon.
Membery thie & Wp.

ot oW W wuw -
agrey, s ¥ qad seedy o ofrw fawz
fer § 1 & & drw Tw foe @ A

g o wTe o ey § O & aft
e §

Mr. Deputy-Speaker: |
sorry. Your Party has got I2
nutes. I am going wo
minuteg more. Otherwise, it is very
difficult for me to accommodate all
the Members who want to
The subject is very important and
everybody is concerned about it
If you gon't stick to time-limit, it

10 minutes, he will protest.

Shri §. Kandsppan (Mettur): The
time has aiready heen extended; it
15 not 3} hours now. You should
calculate the time of the various par-

ties according to the extended thme.

Mr. Deputy Speaker: He 15 making
a4 good contribution. But | am real-
lv sorry; T cannot help 1t.

S gYW WAy SuEw ;. TTTeRY
AT, WY A« A w1 0w frarg
& X | w1y v e W @ fawr
W o gt 0w o o B
¥ 1 v Ay wrn lt wRT

Dr. Melkote: (Hyderabad) May I
make g submission? May I request you
to extend the time so that the Minis-
ter may reply tomorrow.

Mr. Deputy-Speaker: W, have al-
ready extended it by one hour. We
are continuing the discussion gn thase
Demands tll] § O'clock. Previously
tl'lewtl.ltimealw'uonlyﬂ
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M. Deputy-Speaker: You shouid
hot take the names of indiwviduals

ot ew wey o : ¥ W WA
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@ § fae & yerte srogediw X 6w
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W &% fr oy o ey ¥ 08 ferd
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wEaE § o 37 W g g e
& wifedt & g wte-ms fod faar
e ww e § 1 &% wifore wrgh
vy &, & avre e €1 3¢ fgare
& 07 O T W ey www

& ara & e grew & oy W
TF LT T4 AT00T K ) T27 9T Sy
¥ wfewwreil waw #3 gu 8 1wz
T QRSO R | A A g
Ifwwr & @ warr qont fog &, @@
el wagT &1 ad s fewrdit, o
f¥ o T F we g wwR, ookt 22t
o aehl, WA wmE o v
JAFT T wwA g1 (vrwwar) s
W HT T o ¥ S oww v 8
weq Sw o femra o & Tw wbwr
F AT e QR § 1 & qw wwwr
w1 A g dreIw A faer wr wm

-4

£ ! 38 A ar W faene & ow

g 1

Dr Molkote: | would request him
to make a gpecific charge so that 1
can be challenged

o g W s ;W &
qOn wE Ay v, faa o i
e X Wk A Al wAan @
IRV & fav s swereaeft o
¥ FRER X wag * fon B
FA W fraw A g wwe A v
sfw ot 3w ot Sarivow € sren
foray oy 3

fanré o s & dd gife-
U ¥ ST ¥ AWAG D awe
ek sifmM st @t 1 on iy
wwY & o ¥ avere ¥ O sr gy
fear g« & aeft i & oy ey

wTw W f s wg o St ot o
At ¥ g w¥
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Dr. Melkote (Hyderabad) Mr
Deputy-Speaker, Sir, 1 thank you for
glving me this opportumty to parti-
cpate 1n the discussion on the
Demands of the Labour Minstry and
whale doing so, I would hike to men-
tion that the Ministey and the Deputy
Minuster both are expemenced men
in this field, they have held the port-
folio of labour before and, therefore,
‘We expect a good deal from them, a
forward move to benefit the 1abour,
during these next five years

¥ congratulate them for accepting
the suggestion that I made duning the
earlier <ession in November Jast
wheremn 1 stated that a Premdential
‘Commuission should be apponted to go
into the question of all aspects of
labour I am glad to say that the
Labour Mimistry has accepted 1t angd a
National Commussion has now been
appointed This 18 a very mmportant
Commission that has been appointed
On behalf of the working class, may
T appeal to everybody both this side
ang that side of the House, all those
who are interested in  the working
class movement to take this opportu-
nity to study the questionnaire that
the Commussion have put forward and
to submit proper reports and replies
80 that the Commission may evaluate
and recommend the benefit of what we
have been asking for all these years.
This is the time when we should cone
sider all aspects of the labour question
and submit our reports in a very cog-
ent and logical manner,

The number of 1tems that one would
like to spesk on before the Labour

Before 1 do so, may I request the
Deputy-Speaker to give me the lati-
tude of time to0 elucidate properly
what I have 1n mind,

The first and the foremost thing is
that last time again, an the previous
year, I made out a point that the
labour officers in the public sector
undertakings should be officers with
proper traiming and status They had
a status of Class II Gazetted rank. We
said that they should be class I OM-
cers Now their status has been raised
to Class I I ask Is that all what we
wanted? Now these officers will get
more emoluments and, possibly, they
may even work better. But that is
not all that what we wanted out of
them In the Labour Minister’s Report
which has been placed before us, no
mention has been made as to the work
that has been allotted to these officers
Is 1t that they ought to get omly a
proper status, more emoluments and
to carry on as they have been doing
all these years op 18 1t that we expect-
ed something more from them? 1
mentioned some of these last ‘year
also I have been saying for the past
8 or 10 years that a labour officer »
1n the same position ag a doctor in the
jail  The Jail Supermtendent may do
anything with the prisoner, but once
the doctor certifies that the prisoner
18 {ll, he cannot do anything further;
he has got to give him leave, take him
away from the work and do several
other things The Doctor’s gecision
supreme and 1s respected This is the
same aspect of the Question that &
labour officer has to perform in aa
industry, and it he has got to do that,
he should be independent of the
management, of the yndustries. There
should be a separate cell created in
the Labour Ministry where every one,
management as well ag the labour,



therefore, unemployment is raising its
ugly head. In these circumstances, if
we have to tide over the crisis, the
maximum production has got to come
from every sector, both from the agn-
cultural as well as from the industrial
sector,

A goog dea] has been smd about
what 1s bemng done to ameliorate the
condrtions of agriculturists and work-
ers May I herc point out as to what
has not beep done zo far as indus-
trial workers are concerned This is
4 very important and crucial point.
Many people here have been talking
of various things. We have been
ialking of the DA Commission's
Teport recently submitted by Justice
Gajendragadkar. But we are not
happy about it In the case of the
lowest paid workers at least there
should have been cent per cent neu-
tralisation But that pas not been
done I do nol know why it has not
been done, If this principle, which
has been accepted by the Government
s not accepted by the Government
now, what would happen in the private
sector? They will copy the same thing
and will pay lower D.A. to the lowest
paid workers 1 would, therefote,
requesi the Government to be a model
wempjoyer and see that all the prece-

nesy Whenever there is &
rise of 5 or 10 pants in the prices of
commodities we get for a

amount,

15 or 20 in dearness allowance. Are
we satisfled with 1t? Are we not the
same type of workers as there are<a
other parts world over® Or are we
inferior to them mn any way? 1 have
had occasions to travel widely three
or four times, both European

i

as wel] as South East Ama,
and other places, and may I say that
for handlng the same type of machi~

nery that we use here today, the
mimmum wage 1n England 15 Rs 1,000
1n Germany 1t 18 Rs 1500 per month, in
Switzerland, Sweden ang Australn
also 3t 15 about the same. When am
Indian goes there to work with the
same machine ang produces the same
amount of production per capia,
thege are the wages that he also gets
there ‘There, the workers as well as

understanding the work that he under-
takes and can deliver the goods But
the moment he comes down to Indi,
the production goes down It 13 smd
that the Indian labour 18 costly. What

an average Why 1s 1t so? It ;3 ssid
that 1t is because the production is not
high. During the tme of Pakistan
aggression, e ery Indian worker pprti-
cularly in 11e defence undertakings
worked for 14 days in a fortnight
on one day When he was not &
to work was nllowed to take e
management zaid that the ine
needed oiling and gressing. So, the
loss in production 18 not due to human
fmlure He has to get more incentives
to produce more and more What are
the incentives given to him at present?
Are they sufficienty A German worker
or an Enghsh worker or a Swiss
worker, who produces with the sane
machine the same amount which an

it

th

g8
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Sndian worker ;s capable of producing,
gets a lot of incentives The same
amount of incentives should be given
to Indian workers aiso, but it 13 not
given You want to mop up al] the
money that the workers earn and
drwvert it elsewhere What you are
paying hum today is quite insufficient
Whose fault 15 this* Is it the fault
of the working class? I would not
want any dearness allowance at al} if
1 can get at least Rs 750 to whach I
am entitled 1n the place of Rs 150
that 1 am now getting In that case,
we can even give up all dearness
allowance altogether for somg time

I would appeal to the working class
m genera] that preduction is the mam-
stay for the country the world over
and, therefore, we have got to work,
whether 1t 1s pubhc sector or private
sector and produce more ;n national
mterest The management should see
that the working class produces more
and should give the necessary incen-
tives for that Today what 1s happen-
ing 1s that with the httle we are
getting we are not producing suffi-
ciently That 15 why, the Indian
Jabour 15 cestly The Indian worker
can deliver the goods and that is the
impression the world over We have
shown that we are capable of produc-
mg In spite of that, wages do not go
up The private industry knocks out
all the profits and the Government
mops up all the earnings that » due
10 us, and that 1s why, the whole
trouble Unless ang until something
18 done, unless and until we get the
wages that we deserve, how can we
have the pleasure to wurk® This is
the crux of the problem Today the
agricultura) eector 1s being promused
almost every type of incentives
The industrial sector has to prove is
mettle gnd stand by the country All
these upheavals, gheraos and other
things, are there due to pelitical and
economic reasons Seme Momber said
that gherao is a satyagraha There
cannot be a bigger joke than this 1
wish some members from the Oppo-
sition come over to my State and

JULY 1B, 1067  Laboux, Bmpt snd
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In one breath, they say that the
use of computers and other machines
in the Lafe Insurance Corporation
should be condemned Here, I en-
tirely agree wiht them In a country
where manpower 1s abundant, if any
type of computer is ntroduced, it wall
lessen the chances of employment. But
why do they not gpply the same rule
in the case of textile industry?” We
are fighting for Khad, 1n order to give
villagers sufficient employment They
the opposition, do not want the mtro
duction of camputers, but they want
the textile industiry to thrive at the cost
of Khad:' Are they serious sbout it
when they speak of unemployment’
Can Khad: and textile industry go
together® It 15 with the same idea,
with the 1dea of giving sufficient em
ployment that we have been tatking
of Khadi, but they do not want it
they want to smoother 1t and want to
encourage the textile industry But
at the same time they want the
computers to go  So, thus anomsaly
i their thinking exists We have
been saying that more and more khadr
should come 1n the field so that
workers n the village may get suffi-
cient employment and we alio feel
that the computers should not be in-
troduced for the simple reason that it
will 1esgen the chances of employment
One has to have some kind of a normal
balanced thinking with regard to such
matters

I would therefore appeal to the
Mnister that he should look into the
question of pay structure of the
working class everywhere and ase to
1t that the working class gets the
benefits they deserve The labour
officer 1n the industrial secter is an
important man, the cogwhesl, in the
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the management does not work pro-
perly and tuke that amount of pro-
duetion from the working class that
1 due, the management should be
dismissed, whether {t is a public secto
or pnivate sector undertaking Other-
wise, the country will suffer. This is
a very important question, Sir, which,
1 thought, T should place before the
Honse for its serjous consideration

Mr, Deputy-Speaker: He will try to
conclude

Dbr. Melkote: There aie various
ther points that 1 have to make But
1 have never exceedeq my time

Mr. Depuly-Speaker: There
»ull a couple of minutes more,

are

Dr. Melkote: Now I come to the
question of unemployment A very
«erious problem arose 1n the Defence
undertakings recently There were

ooks and water carriers, they had put
n a service of 20 o1 30 years, they
are permanent employees, but sudden-
'y one day, they, the defence Mimstry
+aid that thei: service« were not requir-
«d and they removed them imme-
Jdiately I have been fighting this case
with the Labour Ministry for the last
& or 9 years, : ¢, about granting trade
J+mon rights and recogmtion of their
umons, but they have not deen given
these rights In the government sec-
tor under Defence, these people had
done their very best at the tune of the
Chinese and Pakistami aggressions A
prémise was made by the Prime
Manister and others 8t that tume that
those 1 the Defence, who served the
country, would not be thrown out.
But 6,000 people have been retrench-
ed, What is 10 be done about this?
1 would plead with the hon. Minister
to look into this question. Many of
1kese people who have béen retrench.
«d have Desn promised slternative

Rehabdi.)
jobs. But I am pained to say that
these retrenched people have not been
given aliernative jebs till now, al-
though jobs have deen available ia
pleaty 1n the public sector.

Then, there js the question of the
wage freeze. Many pecple have spoken
about 1t But I personally feel that
1t 18 not a question of the wage freeze
which 15 30 important but first and
foremost the workers should get what
wages they deserve, the workers have
never asked for any dearness allow-
ance, whenever question of dearness
allowance question has come, the
workers have pointed out that the first
and foremost tlung was that they
should get the lving wages which
they deserve, they are competing with
other countries to give us the produc-
tion and we can take that production
from them But this can happen whea
we give them the proper wages

Then again the workers have
demanded that the prices should be
freezed first before any talks of wage
freeze The question of a wage freeze
that people in power have been talk-
ing of would have no meaning to a
worker, 1f the prices are not freezed
but wage freeze 1s implemented, then
let my hon friends opposite under-
stand that 1t 1s not only they who
would be aggrieved, but we shall alse
join together against the Governsnent
to fight out on this point Let them,
the Government, understand this very
clearly

Mr. Deputy-Speaker: Shr1 George
Fernandes He 1s entitled 30 9
minutes But I shall give him a few
more munules if he wants

*T qET A G AT W FTWAC
wr g g faT A A W
wfes & 3T F S g AR WK
we qge W A gfew e
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gt o gt Wl wf @ 5T 3w A
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&A@ wgr g Aifa ?

RIS ) @R
fifr w1 qF ax ¥ Y7 @Y Wwi-Nw
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Famr?! s @ wow yEE Tw AR
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§-% sily ey ¥ frider w<aT g
§ fo w9 @ 9w oA
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w N qgrT ¥ JE vy s ds
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FTAR I & g 7A, N I@ ¥ AR
T W W R 9 §,
W AR weE W fifr ® fed
o Nfa oc swm 4 s ar §)
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&

15 hrs,

AR refadem Y w Ay fifad
W@ & ot T
¢, T W nwA 7 9§ fol ey
qeré Frevelt o, A v § At
wrfadv ? fed o= # ot @
BNaot @y agmgr g fr
15 NN woge-wfenr & @y
FAWMI § o wdew ¥
wH W OEW P § ) YW WNTET W
WTFRY W1 I WWG 50 ey v
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§ o Jaw ff o o £ s ¥ g
W wme do @ &) we afaw
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AF Rt i@ ¥
qyaT e Y AT § @ fT
W Y ay w A v o,
TEIX 1@ F o Ty W f el
21 wyww g wrfl § fF ww g
o2 39 Afr F 7 T A A W
w fire fone & ared &1 ' R
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@ ¥ T W oWy §e wfeg T
fafreer ¥ Aoy w1 ot 7 o g0
T F O opra wegr wRNEA
TS I77T 92 v ¢ fw e aw g #
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bty vt ¥ gmag prf) 1few &
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The Minister of State in the Minis-
try of Labour, Employment and Re-
hapilitation (Shri L. N. Mishra):
While my senior and respected col-
league, Hathiji, will meet the number
of points raised py the hon. members
here, 1 will seek your indulge and
the permission of this House to share
some of my thoughts with you for
a few ‘minutes.

B g

ot gR w7 Foar : AT fpr
ql A= fg==t srd & | U wAT ar
R @ & fgedt a1, 292 A9t 9@ ar
Y A F o

Vir. Deputy-Speaker: Let him have

3 own choice.

Shri L. N, Mishra: As you are
aware, the nation ang the Govern-
ment, as also the Congress Party, have
clearcut objective before uys, that
"ﬁhe establishment of a  socialist
oty in this country. The Labour
inistry especially is working in that
ion. We want to achieve g so-
sociely not only in a progres-
and orderly rmanner, but as
as possible. We are not in
sition therefore to  ignore the
est of the working class. As a
- of fact, we stand for protect-
e interests of the working class,
ampion the cause of the working
- Therefore, Mr. Fernandes
d have no doubt about our ob-

or purpose, As a matter of
he record of this ministry of
‘, 0 years will show that we

ed to bring out a number of
sive legislations to serve the

he working class.

ortunately the working class
rough difficult times.
ard of living is coming
wages are failing to
>y ith the rise in prices. It
. the economic gituation
aken us today will not
ven to ensure minimum
e working class for some-
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time. We are placed in a very diffi-
cult situation.

13044

In this background, the argument
is raised ihat there should pe some
kind of wage freeze, becau3e an in-
crease in wages, according to  ‘them,
will lead to jnflationary tendencies,
more of purchasing power in the
hands of the working class. This is a
strange argument.

I am not one of those who accept
this argument. I am opposed to this
idea of wage freeze ag ail the hon.
members of the House who have par-
ticipated in the debate are. There
cannot be a wage freeze before a
price freeze, before a profit freeze.
You allow prices and profits to climb
as high as possible and you wan: a
wage freeze. It is impossible in a
country and society which has decid-
ed to establish 5 socialist society.

Therefore, there should not pe any
doubt about it. We do not want to
have a wage freeze. The working

class leaders and leaders of the trade
union movement should have no
doubts that this Government will in
any way be a party to the idea of a
wage freeze without achieving a price
freeze and profit freeze first.

Why is the standard of living com-
ing down? Why are we opposed to
this idea of wage freeze? It is based
on our experience, Ags I said there
can be no wage freeze before you
control prices. Qur experience is that
we have not been able to control the
prices so far. OQur administrative ma-
chinery, I confess, ha< railed to con-
trol the prices. Only 34 years ago,
in May, 1964. if you take 1950 as the
base year, the wholesale price index
was about 127; today it is 212, In 14
years from 1950 to 1964 there was 2
rise by 27 points. but in 3-1/2 years
from 1964 to 1967 this has risen by
85 points *hat 3, when the rise was
two points per year on an average
before, todav it.is 28 points per year.
In view of this gituation, how can we
have a wage  freeze, before we
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acnieve price control and profit con-
trol.

We are one of those who
that this cannon be achieved unless
the Governmen. has got an effective
voice in the credit and investment
policy of the banks. Taerefore, my
parly has decided that we will have
social controil of the banks and
less there is social control of the
banks. unless the Govarnment has
¢o effactive control on the credit
and investment pclicy of the hanks,
we wiil not be able to hold price line.

believe

un-

Shri Piloo Moady (Godhra): Abso-
lute nonsense.

Shri L, N. Mishira: Therefore, 1in
the jnterests of the ecconomy, we
need control over banks, especially
in view of the fact that, as you know,
the charact‘eristic feature of the
banking institutions in this country is
that most of the banks are controlled
by a few financial houses. This js the
worst part of the situa'ion. Therefore,
wa stand for social control of banks.
What is needed at the moment is not
this wage freeze; what is needed is to
implement the decision and the dec-
laration of tho Congress Party, to
have social control of banks.

Mr. Fernandes ta.keq about collec-
tive bargaining power. Is it for the
Govermment to provide them that
power? Want of collective power in
the hands of workers is our difficulty
also we are faced with this difficulty,
‘that we cannot protect the interests
of the working class because the
working class lacks this important
tool in their hands. If they have effec-
tive collective bargaining pewer in
there hands, their cause will not
suffer. The working class have been
suffering because they lack this. We
want them to be strengthened, we
want the trade union movement of
this country to be strengthened and
united. Mr. Fernandes was talking
of a fifth or sixth trade union organi-
sation. If they want, let them have,

JULY 19.
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but they mus. realise that they need
a uniteq +rade union moverment in
this country.

What is the real difficulty of the
Government? Their main difficulty is
that there is a divided trade union ‘mo-
vement, trade union rivalry. This
situa:ion does not help us to achieve
our obdjzctive. Therefore, I will plead
with the ieaders of the working class,
of thz trade union ‘movement, to sit
together and stop this rivairy.

It is correct shat they have got
more of politica] bias and this is na-
tural especially in view of the fact
that the trade union organisations in
this country have not grown out of
indusirial revolution as in gther ad-
vancad countries in India, it hag given
more out of .h2 political movement.
Therefore. it is natural to have some
political bias.

But thiags have to change now, the
trade union leaders have to take into
account the changing situa:ion in the
country. As democrats as Congressmen
and people who believe in ‘socialism
and democracy, we want it to be
strengthened. Experience of other
countries and the lesson of history
shows tha' wherever the trade union
movement has been strengthened, de-
mocracy has survived many attacks,
and wherever the trade union move-
ment has failed, democracy has also
failed. Therefore, in the interests of
democracy we want thig to grow.
Sn long as we are in power in this
country, we would like to help the
working class to organise themselves.

What is their difficulty? They have
no trained cadre of workers at the
moment. They have to have training
institutes, and the Government will
come forward to help them in having
a number of training institutes. They
shoulg have a research cell of people
knowing #¢heir problems.

What is our experience today? We
have appointed a number of wage
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boards ] will not heiltate to say
that the case of the workang ciass has
gone by default in many cases They
have not been able to put their case
in the right manner The manage-
ment 1, much better organised and
they have been able to put their case
much be‘ter than the working class
Therefore they must have a research
cell Government will help them to
develop this wing in thewr organisa-
tion to fight the present situation and
meet their counterpart the manage
ment Unless hey do so ;t 18 not fair
to cdedend upon the government alone
for solution of the many problems
that they have Experience of the
other countries shows that both gov-
ernnent and poli ical parties depend
and upon the trade union movement
to a considerable extent Every poli-
tical party tries to have proper rela-
tions with the trade unions The
Labour Party in Britain cannot do
without having proper relations with
the trade union orgamsation in that
country In America also there are
to central orgamisations of labourers
and they have got tremendous effect
and they can influence the policy of
the Government Here the trade umon
movement has failed to go so

With growing ndustrialisation of
the country the number of the work
mg class will grow mamfold Today
there gre four milhon workers and if
we take into consideration their fa-
milies the number will come to two
crores After some time when the
number of workers will rise to ten
million workers as organised labour,
their total strength will be ten crores,
if we include their famihes They
will have an effective voice ;n the
politxcs of the country if they get
themselves properly organised It is
also in the interest of the govermment
because we belleve in the achieve-
ment of g gocialist society ;n the
coutry We do not want ¢o be sub-
Jeeted ¢o thig kind of criticism coming
frewa that class of people who are not
frienaly towards our policy of Soc:-
alism Trerefore, they should stand
by s ang help us by having a heafthy
trade union movement in fhis country
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Shri 8§ EKundu (Balasore) May 1|
ask the Muuster to reply to the spe-
cific pouns” Me 13 making a speech,
there are different places for making
speeches But points have been raised
and he should reply to those points
Instead he 1s talking gsbout the form
of the trade union and socialism and
all that They are good things Rut
let hum first repyy to the specific
points We have been fed up with
such sort of polymics Then, Mr
Hath: also wall reply

Mr Deputy Speaker He 13 stating
the background of the labour policy
in broad terms

Shri 8§ Kundu The country needs
action—it 1s not interested in back-
ground historical or cultural

Shr: Piloo Mody So far, we have
had thirteen speeches from the mi
nmister giving background There 1s so
much background that there 15 no
place left for any foreground

Shri L N Mishra I will inish wach
one pomnt Yesterday and today also,
they said that the public sector was
the sick child of our industry There
18 a strong lobby aganst the public
sector both inside and outside the
House But [ shall deal only with the
industrial relations in the public gec
tor The arguments that had been
advanced yesteirday agaimnst the pub-
lic sec or were the public sector un-
dertakings are wasteful, their profi
tability 1s low, they gre badly manag-
ed the investment in them 1g owt of
proportion to their requirements, they
constitute monopolies in  another
form, they are poor examples of in
dustrial relations

Shri Ranga (Snikakulam)
hear

Hear

Shri L N Mishra This 1s what you
have said—not I (Interruptions)
There could be nothing further from
truth than these arguments hese
are not based on facts Having
thro the feething troubles jn t]tp
nitial stages the public wector
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come of age in the matter of indus-
trial relations and the implementation
of various laws and the adoption of a
large number of progressive labour
practices 1 can iliustrate my pomnt
with one example The mandays lost
n 1964 as a result of ;ndustrial dis-
putes in manufacturing type of public
sector enterprises were 253 lakhs. In
1985 1t was only 45,000—a reduction
of 82 per cent In the same year, in
1985, the number of mandays lost 1n
private sector was 5765 lakhs

This pecomes moie significant when
we take into account the number of
workers employed in the public sec-
tor which », 92 lakhs compared to
only 52 lakhs 1n the private sector
Then again, thele are a number of
commitiees the committee on pubhic
accounts, on public undertakings and
alvo the estimates comamuttee—they
go 1nto all aspects of the public sec-
tor But the private sector 153 not
open 10 any such public probe or
public criticism Recently, we have
had special evaluation studies made
in ceitain public sector undertakings
20 such studies made so far show that
that the implementation of }abour le-
gislation in these undertakings 1s
satisfactory and they have adopted
mdny progressive labour practices In
the matter of welfare facilities for
their employees—statutory ac well as
voluntary——they are head and shoul-
der above the private sector and of
late the public sector managements
by and large, have been striving to
achieve a congenial atmosphere in
the fleld of labour-management re-
lations

Lastly, Sir, we are committed ¢o
the expansion of the public sector.
We are determined to have public
sector to break the private monopolies
in this country Philosophically and
ideclogically, we are committed ¢o
this idea. We might have had initial
difficulties but we will not siop the
expansion of the public sector We are
alko determined to make them model
employers I would not like to ¢ake
‘more the time of the House Those

JULY 18, 1867
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who had cniticised the public sector
should aiso take in.0 account the at-
mosphere prevailing in the country
and the demand of the nation

Shrimati Lakshmikanthamma (XKha-
mmam) Shrimati Sucheta Kripalam
referred 1n her speech to the partica-
pation of labour in the management
Will the hon Minrster reply to that
point, at least in so far as it relates
{o the public sector undertakings?

Shri Umanath (Pudukkotta:;) Shn
Hathy will reply to thai

15.27 hrs,
ISHRT & M Josur :m th» Chan]

Shri S. Kandappan (Mettur). In-
variabiy, every speaker whou preceded
me has made a reference to gherao.
The DMK's policy has been made
amply clear Our labour Minister who
happen, to be the law minster also
has s4id 1n no uncertain terms that
these gherdos have no place in mo-
dern soclety, that these are very
primitive tactics which could not be
tolerated 1n a decent, modern society.
It 1s ime that this infection spread-
g like wild fire 15 stopped I do not
think the labour legislation in this
country can be given effect to with-
out a proper agtmcsphere When | say
so, 1 am fully aware of the fact that
the labour unrest which provokes
these evils gre due to Government'’s
apathy and its incapacity to imple-
ment the labour laws The hon Minis-
ter was very eloquent gbout progres-
sive legislation, gocialist ideologies
and all that If soclalism means the
protection of the toiling millions
against the vested interests, the grea-
tests enemy of soeialism s
Congress itself By aligning them-
selves with big business and by abject
dependence on the moneyed people
for their electioneering, they have
forfeited their moral right, they have
no stamina to stand up to their own
legislation when it comes to adjudi-
cation or mediation m the labour dis-
putes on whenever the management
does not observe the laws It also hap-
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peng that they are not in a posshion
10 gve effect {0 thelr own legislation,
they do not waht ¢o bring them to
book nor have they will and power
to take up the management in their
hands

Unlews they do this, the labour
trouble 1n thig country will not end
They set a bad example by their own
msmanagement of the public sector
undertakings Nobody here could gub
me g8 bewng against the public sector
If there s any State in India which
goes in very honesty and geriously
for them 1t 1s our Government in
Madras But at vhe same time, we
cannot shut our eyes to the short-
comings of the public sector That is
rather gamaging and  demoralising
Heire I would like tp quote one small
news item which appeared in the
Hindu of Madras, dated 17th July,
under the title “Disregard of labour
lawy, 1n Governrment firms” [ am
quoting that paragraph n full 1t
reads

A majority of the public sec-
tor undertakings have been found
guilly of disregarding labour laws
supposed to be in force in indus.
inal and commercial concerns to
safeguarq the workers' nterests
A study group which canducted a
survey of 14 public sector under-
talungs have cited among the
1easons for this malsise, lack of
managerial talents and stramned
relations between ¢0p manage-
ment personnel gnd the State
Government officials”

This 18 a very serious matter I think
ihe Government should pay some
attention to this point Unless they set
nght the industries in their own
home they have no moral right to
expect that the private sector ma-
nagements ghould be run on healthy
Tines I feel very sirongly on this
pomnt By mismanagement of their
affawrs, they have set a bad example,
ot only that, They are bringing
down the very ideology into disrepute

Now, I am very happy that the
Minister has carified the position
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about wage freeze But I do not un-
derstand why this irresponsible ¢alk
18 going on st the Cabinet level It
appeared in the papers that the Gov-
ernment 18 seriously seized of this
problem There 18 already enough
labour {rouble ;n this country and so
let ¢them not add to the trouble that
18 already there, by resorting to loose
talk That 1s my only plea If they
want to have g wage freeze, it must
be preceded by a price freeze om
essential commodities We cannot just
imagine how the Governmenk, in ite
responsibiity can talk of wage freeze
disregarding the labour feelings out-
side

{ come to another point in this con-
nection It ;5 with regard to the
disparity mn pay scales between ghe
Ceniral Government and the State
Government employees It 15 lugh
time that the Government did some
thing gbout this I very stromgly feel
that when you are talking of inte
gration, one nation, and all that, you
are discrimunating between the em-
ployees of a similar cadre The am-
ployees of the Central Government in
Madras go to the same shop where
the Staty Government employees also
go to make purchase for therr day-
to-day needs It would be absurd to
discriminate between the two what-
ever the Government may say or
think 1 think something must be
done and the Labour Mmister should
take the jmtiative mn this regard to
see that the employees of the Central
Govermment as well as the State
Governments ave put on a par At
least this wide gulf that exists in
certamn sectors should be bridged to
some extent

1 would Lke to make a few Obser-
vations with regard to rehabilitation
1 find not many speakers interested
in this topic, but coming from Tamile
nad, we gre much agitated over the
icomng people from Ceylon I find
that & huge amount totalling to the
tune of Rs 4TT44 crores has been
spent for the rehabilitation of the
refugees, of which the grants alone
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total to acout Rs 21358 crores, par-
ticwiarly for the East Fakistan and
Weat Pakistan refugees I should thunk
that thug grant is a Lutle on the high
side 1f the Government had taken
proper care and had a proper plan-
ning, [ ¢hink ;t should have better
spent thig gmount on rehabilita.on,
mnstead of giving ad hoc grants Com-
parable to this, so far, the amount
spent on the evacuees from Mozam-
bique, Ceylon and Burma, comes to
Rs 239 crores of which a consder
able portion, ypent on the resettle-
ment of 2,360 families from Mozam-
bique \n Gujarat and a little amount
on the Burmese repatriates The
total number of Burmese repatriates
who have left Burma s0 far for India
18 abou 155,158, of which Madras
alone has got an influx of 82,442 peo-
ple There 15 a Lttle discrepancy 1n
thig figure because I find from  the
papers that the Chief Mmnter of
Madras ha, given out a figure which
18 g little higher than this 1 15 82755
I find from vhe report of the Central
Government ifself that they have 50
far rehabilitated 45000 people only
It 1s one-third of the total that have
50 far come to India I go not know
what happened to the other two
thirds Madras alone has got about
82,000 odd It 15 cmiminal negligence
on the part of the Central Govern-
ment <hat they have not taken any
slep to see that the repatriates from
Burma are properly rehabjlitated

Yesterday, n the Legislative
Assembly of Tamulnad, in answer to
a question, our Chief Minister has
made a very pointed reémark to this
particular 1ssue 1 am quoting frém
the ‘Statesman’ dated today It says
under the heading, “Centra) fund
urged for Burmg refugees”, as fol-
Iows

“The Chiet Minmster, Mr Anna-
duraj, ¢odsy called for 4 gund
from the Centre for the relief and
rehabilitation of refugees from

Burma Mr Annwdutss gid the

Centre should glve the matter 1ts

urgent pttention He said the State

Government have already urged
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the Cenre to compensate the
evacuees from Burma”

10 spite ol repeated calis, requesis,
{from tne e, the Cenuiay Govern-
mear 1S nOt al all MOVINE 1 s
particular  direcion Parucularly 1
regre. that the Central Government
has not taken any iutiative
to gound the Burmese Government
with regard vo the suggestion made
by owr Chief Mimister gometime ago
that 1n lieu of the cash compensation
agreed to by the Burmese Govt we
can get rice 1 do not know whether
this matter has ever been taken up
with the Burmese Govermment No
indication to that effect has come from
the Central Government So, [ want
to urge on the Central Government
the need to pay attention to this mat-
ter After all, the People who have
been j1ning there were having a bet-
ter standard of life +han they are
having heie in India today Many re-
fugees whom we have come across on
the platforms in Madras aity, cringing
and crawling, and begging, tell us
tale, of woe and sorrow, and they feel
very much for the life that they had
been leading in Burma It 1s really
pitiful, ang most of ¢them are people
engaged 1n trade In thig connection,
I would ke to make one suggestion
The Government of India has got an
Industrial Corporation—the Rehabili-
tatlon Indusiries Corporation—~which
was formed in 1859, to find employ-
ment for the evacuees from East Pak-
1stan at that time I think the func-
tioning of this Corporation can be
widened and if they could put In
more funds in 1t and start some in-
dustries there 1n Tamilnad, 1t would
be very much helpful for thege re-
patriated people from Burma Any-
way, something must be dope imme-
diately and without delay Otherwise,
it would become more difficult, since
thev are already stran I Thope
the Government would lpok into ihls
matter and that the . Mr
Hathi whi'e replying will say sbme-
thing ac to what step thev are acti-

ally taking with reyard o thig mat-
ter
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Another vital thing 15 about tne
Tamilians from Ceylon This 1s a very
serious matter 1n this case, there 13
a difference be.ween tne ymmigrants
from other p.aces gnd the people who
would be coming from Ceylon ] say
this because (n other places, 1t 1s due
to the circumstances beyond our con-
trol For example, 1n Burma, 1t 1s the
naiionalisation policy of the Govern-
ment there that has led to the eva-
cuation of a large number of people
from there, and our hostilities with
Pakistan led to the evacuation of
quite a number of people from that
side But in thiy case 1. 15 not the
people who volunteered or pressuns-
ed to leave Ceylon, but 1t 1s the Govern
ment, on 1S own respon.ibility, en-
tered into some agreement with Cey-
lon, to placate the Government there
we do not know for what reasons,
probably the reasons are best known
to themselves They have entered into
some agreement and they have pro
mised that they are prepared to take
525000 Tamlians from there Thig 18
a very serious matter Tamihans in
Ceylon were not at all consulted, the
People were not parties to thys agree-
ment Nor thev have consulted the
Tamilans, here in India But you, at
the Government level, had some talks
with Ceylon and have come to some
agreement, entered into some ngree-
ment You are taking an onerous res-
ponsibility of giving a living to these
5 lakhs odd people there They
are well occupled and earming
their livelihood by the sweat of their
brow If they are brought here, scat-
tered all over India in smal} pockets
and given doles, that would be the
blackest day m the historv of Tami-
lians Those who are coming should
be enabled to earn their living as soon
as they arrive in the mainland in an
honourable and self-respecting way I
feel the Government of India {s think-
ing on very dangerous lines, 1e
rehabiliteting these people in various
States in small pockets I do not thunk
it would help In the past, when

from Pakistan were settled
in some districts 1n Madras, they felt
that they were uprooted and they
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were not able to reconcile themselves
to the surroundings They found the
social and cultural atmosphere quite
different  So, without giving any
notice, all the people settled in camps
in Tamilnad left within a few weeks
I am afraid the same thing will hap-
pen 1if you try to settle the Tamilians
In various pockets

In this connection I have a few
suggestions to make Government 1s
thinking of having rubber and tea
plantations 1n Andamans ] weuld
urge the minmister to consider serious-
ly going in for big schemes I have
been to those 1slands and I know
there 15 a vast potenha) to be deve-
loped there 1In fact a pilot project
was taken up and 1t was found that
we can raise tea plantations there on
a commercial basis In one place I
found one old rubber plantation rot
ting withoyt proper attention So
there 18 scope for rubber and tea
plantations there Also the soil 1n
Nicobar 1slands 1s very fertile, I am
told Government should try a very
big scheme It would be better if the
people fromy Ceylon are rightaway
brought to the islands instead of to
the mainland Mostly they are work-
ng In plantations in Ceylon Some
project can be drawn up and taken in
hand immedaately, so that they can be
brought and settled in the islands
They can be brought in a phased pro-
gramme  After all, all the 5 lakhs
are not going to come at a time

That would be a wisex thing to do
than augmenting the already crowded
population of Tamilnad I would
urge on the minister to give proper
attention to this matter 1If a study
team 1s set up and if the rehabilitation
Ministry can take up the matter seri-
ously, they can do something It
would also indirectly hepl the 1slands
Now they are not self-sustaining
Even for day to-day things they
depend on the mainland Unless you
populate these islands and pee that
they are self-sustaining, 1t would be a
drag on the economy of our country.
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So, this would be the best solution
if the Government can mmplement 1t

Shri P. K Ghosh (Ranchi) Sir,
before I start my speech, I want to
read out a few lines from the Minis-
try's report

*The tcuntty lost 105 m llon
man-days 1n 1966 on account of
stiitkes and lock-outs 1n 1ndustry
as compared 10 69 million man
days 1n 196%

It 14 not that the workers have become
uniuly within so shoit a time Wt
have to think wht the number of
strik¢s and indisaipline 1n industiies
are giowing It 185 pecause of the
deteriorating economic condition of
the emplovees Prices ore going up
day by day But there 1~ no inten
tion on the pait of the emplnyer whe
ther in public settor or in pnvate
sector to compensate the employets
to the extent of the rise in prices  When
the prices go up the atmosphere 1<
better for the mdustnies ¢ make more

profits  But they deprive the enplo
yees of then legitimate demand of
wages  Thit 16 why there 15 dissatis

faction and emplovecs are compelled
to go on strike and resort to othct
measures to get then demands instead
of collective bargaining

The public sector undertakings are
making & loss But 1t 1s not due to
labour It 1s due to mismanagement
and rampant corruption I would
tequest the Labour Ministiy to take
more powers, so that they can pre-
vail upon the management to give the
employees a proper wage in keeping
with the rise 1in prices

I am very glad that the Minister of
State for Labour and Employment
has announced that there will be no
freeze in wages until there is a freeze
1n prices and profits Let me tell him
that 1t ;s 1mpossible to have a price-
freeze with the set of corrupt offi-
<ials we have and also to have a
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frecze in profits with greedy business-
men

The employees have rejected the
Gajendragadkar Commussion’s report
on DA Government should take note of
this and take a reasonable decision
in a short time Some friends say,
w hencver there 1s rise 1n wages, there
1s inflation and rise in prices It 1s
wrong Whenever we pay the em-
plovees bv resorting to deficit financ-
ing, theie 1v bound to be rise in
prices But ;f we find funds from
other sources lke checking evasion
of taxes and pay the employees higher
DA out of that theie 1< no chance of
prices gaing up

During the ast few months we have
witnessed « large number of gheraos
especially in West Bengal This 15
an unconstitutional movement If it 1s
nol nipped in the bud, 1t 1s not only
going to strike at the very root of the
tiade union movement but also under
mine democracy and democratic wav
of life At the same time, we should
ste the circumstances in which gheraos
tike place and create a climate where
there 18 no necessity foi gheraos If
we study the reasons for gheraos, in
mdny cases we find that the manage
ment hds repeatedly 1gnored the
demands of the employees and refused
to immplement the directives of the
labour tribunals and the lJabow depart-
ment Therefore ] suggest that the
Labour Ministry should have more
powers to see that then directives and
the directives of labour tribunals are
implemented by the management both

in the public and private sector
cnterprises

The pubhc undertakings mostly
defy the directives of the labour

department

As an example, ] am citing the case
of NCDC Ranchi On 21-9-1965 the
management signed a tripartite agree-
ment and agreed to pay bonus from
1961.62 But they did not honour
that agreement at all The employees’
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union took up the matter with the
Department of Labour and Employ-
ment The Department of Labour and
Employment ssued a directive that
sluce an agreement had been reached
they snould pay the bonus This was
issued m their letter dated 13 2-1966
They directed that the bonus should
be paid from 1961.62 onwards But
because 1t 1s a public undertaking the
management did not care to pay anv
heed to this directive of the Depart
ment ot Labour Again, on 6-5 1967
the Secrctary of the Mimsstry of
Steel Mines and Metals went
to Ranchi and again committed that
bonus should be paid to the employees
from the vear 1962 83 onwards The
emplovces considering the bad finan
cia] position of the coiporation decid-
ed to tirgo the bonus fo1 1961 62
Even then the management ;s not pay
ing this bonus They say, we cannot
pay any bonus you should accept an
ci-grdtia payment In many rases
Su the NCDC management has failed
to honour the commiiment. made by
them in the past

Pieviously thev agieed to imple
ment the recommendation of the
Second Pay Commission This was in
the yea1 1961 But they have now
backed out from that agreement In
the year 1961 the prices were much
lower At least from 1961 you will
agree the prices have gone up by
hundred per cent ]f the recommen-
dation of the Second Pay Commussion
15 implemented the employees will get
a small nse in their salaries But
even today after six years, they are
not prepared to implement the recom-
mendation of the Second Pay Com-
massion

As many of my hon friends know
the employees of the headquarters of
NCDC have gone on a pen-down
strike fromn 14th June, 1967 They
went on strike due to non-payment
of drought relief loan Drought
relief 10an has been paid by all public
undertakings and government depart-
ments 1n that area But the NCDC
because they want to penalise the
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employees’ union, did not agree to
pay this relief loan on the plea that
it has ng funds 1 told the Acting
Chairman and the Financial Contiol-
ler that if they had any difficulties
they should call the employees before
them and tell them their difficulties
and limitations and ask them to wait
I assured them that if they told the
employees their difficulties the strike
would be called off the next day
But the strike 1s still continuing
because the Financial Controller said
that he was not gowng to talk to these
people This sort of bureaucratic
attitude 15 not going to lead the coun
try anywhere

When the strike was going on
when dissatisfaction and agitation was
on 1n the head office they discharged
five employees in the Gidi colherv
As a result of that strike started in
the Gid: colliery and in some of the
drilhing camps Employees of some
other establishments of the NCDC
have already given notice of strike
or thcy have already observed token
strike  Unless a settlement 1s brought
about within a short time they will
also go on strike But I find the e
1s no move on the part of the managt
ment to settle this matter About «
month has passed and the country 1s
losing every day Rs 2 lakhs I ap
proached the Ministiy so many times
The Mimstry 1s callous They do not
move 1n the matter It 1s very un
foitunate that the Minister 1s being
gwded by the officials and whatever
1eports they give the Minister accepts

The reason why this particular
employees’ union 15 being sought to
be crushed down by the management
1s that this particular umon submut
ted a number of memoranda to the
Ministry of Labour and Employment
to the Mimstry of Home Affairs tc
the Prime Minister, to the Ministry of
Steel, Mines and Metals and also to
the CBI enumerating a large num-
ber of specific cases of corruption,
misappropriation and negligence on
the part of top offictals That is why
they fee] that if there is a settlement
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the eyes of the Government will fall
on these corrupt officials and there-
fore they do not want to settle with
these people and they want to crush
them down 1 may tell you, Sir, that
some goondas were brought from
some other colliertes to Ranchi to
murder the uac‘ive members of this
association You mav also know Sir,
that some lethal weapons were found
1n the cars of some of the top officials
of the NCDC [ may tell you that the
NCDC has paid Rs 10500 for defend-
ing the case of the goondas There
fore I feel verv stiongly that it 15
very necessaly the Labour Minister
should interferc in the matter and

bring about an earlv settlement

1 have appicathed th¢ Minister of
Steel Mines and Metals so many
times 1 have tried 10 give him the
coirect picturc  But 1t s unfortu
nate that thi, Minister 1s being guided
by the offictals who are themselves
corrupt Thev have also corrupted
the officials 1 the Ministry who 1n
turn advise the Minister The Mims-
ter 1s guided by the advice of these
offictals He has neveir even cared to
go to Ranch:i and find out the actual
position there

I would suggest that the Labour
Minister should bring 1z a legislation
before the House to see that no politi
cal party should inteifere or take
part in the activities or hold charge

of any labour orgamisation it 1s the
political parties which sometimes
instigate the labourers and induce

them to go on strike on fumsy grounds
1 am sure if the political parties lay
off their hands from the labour orga-
nisations the number of strikes will
go down and the country which 1s
losing so much today due to strikes
will not lose that much as 1t 1s losing
today

Another thing I would like to point
out 1s that we should allow the
labourers to organse themselves Let
them ofganse theiselves Whenever
they are in the right we shoudd sup-
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port them, whencver we find that they
are 1n the wrong we should not sup-
port them Now the politrcal parties,
mn therr own intelest, to gamn cheap
popularity, support the labourers even
if they are m the wrong

Shr1 Umanath. The Congress Paity
1s also a political party

Shri P K Ghosh* It will be apph-
cable to all the parties

16 brs,

Recently, there was a strike in the
officc of the Accountant-General,
Bthar, Ranchi 1 know the officer who
was involved m 1t He 1s well known
1n Ranch) for his misbehaviour to the
emplevees Everyonme knows 1t What
happened was that when somebody
tame 10 meet one pl the employees
there 1n the presence of that out-
sider he misbehaved with that em-
plovee When an outsider comes
and 1f vou want to say Ssome-
thing to an c¢mployee, you should
call im scparately and take him to
tfask But here 1in the presence of
an outsidet, this poor employee was
insulted by this officer and, naturally,
the employees got agitated and they
nsulted the officer But later on, the
emplovees said, ‘We are very sorry
We naturally got agitated and we
beg vour pardon for whatever we
did The officer also apologised to
the emplovees The matter was
settled Then the Accountant-
General Bihar intervened 1n the
matter The settled matter was un-
settled by him He called the officer
in his chamber and told him, “You
should not allow these things to go
on” He called the police and got a
FIR entered by the officer He was
not prepared to do so but he was
forced to do so He instituted a case
and suspended 12 employees, unneces-
sanly, and later on he also suspended
another employee and discharged the
Assistant Secretary of the Union there
The Union was de-recognised, as a
result of all these there was a
strike for 10 or 12 days. There was
no necessity of all this, I weald
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reques! the Finance Minister also to
look into the matter

Shri Ha hi: I am glad he has saved
the Labour Minister

Shri P. K. Ghosh: I would request
him to see that the AG Bihar 1s

transferred immediately
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F W e w7 A | Afew @
am ag ¢ fw Sifemft F woRyT ww wT
WA AT AT T d
SNt & W F1 9% T[0T T AG g
T 97 wyfest &7 O & | e ast A
T T ¥ S X AR e
& 1w e & o Jae o gramT
TN wmafa T wrd @
Rt A ARG W Wit A
FrRt e g W A W IR e ¥
Rl 8 N

YT S 5 waT qiferdy s
Y TR w47 oW /9 O R AW W@
@ § Wl e wgh § e ag ey
Uw 7wt & 1 PR swEw wY
FHISE-STEN ¥ W7y o Wl Y Afa
® R w o | W e
o & ot goit 9 et g AW g
Fefrre s w2z Y aqr v alt o
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IR o 5o of fewr | I WA
WPRE 0 gb wwew el
Wim e R o Afr

¥® ¥ W AT Laen v Of
4 fie gt Bar ferft v 4 1 a®
QAT $T T ot i o A iy
W wfed, st g wfgd
e qm & www @A § § v A
awqT § 1 sirewwrA o 3y ) A IRy
fram @ 7 s wegd # OF qen
g qfews ¥

it gar g T WA
AT AW AEY 1 T FET AT Faw AT
#% gefera AT f3d

o) wgevT geTee - gefee T
oh for ot o &1

AET A AwC Qi w1 avepw &,
sy 2fery fe fem e & T w
e i g R wifwfa
Froar w1 o7 T 2w Mfad | agr a7
Fowe A AW aa AL
THAE T 9T e Fa o
W ¥ | W ORTEIC WR AT A
8 ? % 9 3o wrl @ o W qw AR
ag = Y o7 6 § wWfE e &
aifee Afafrg ofiedt § 1 B ¥
T § oW 2 D adr @ wh
w7 Qi fr g A 7 S w
T 3T F1INTA T T, TR
% fod & que wor g faw 0w
FRE s R T W W A
QRETTC T T &1 T @ § 1
1618 hrs,
{Mr. Derury-SPEAkER n the Chair]

W § e ¥ foepele d e A
§ WX A FE g E ) T AW
g 2w § fs o 2w W -
Afr iy rearagm: e
R & g vl s Fy 7y Rrederd
€1k § fie ot sy oft e Fewpeftor

iy Iy Flfafdz @ o fasiard
w® ¥ fogefis & ot & Wi
g & ofewn & Frogafr sl i waer
FqA¥ oA | gy R AR
T ¥ TER T A 4G gT O FETA
w femr, ¥feer aver o1 wEwT §AT W7
v @1 & 1w o Frogefior 1 FEET
WATATE FAT AT @, A fE A
mr Ak agarfraiigm g
v § @ & sk forg S frem
a1, IAFT famT w6y gu dvw W
51 fear mar 1 A qeAr Igar g R
wifar 7 fomelt i a1 ° 3%
TET Y AT 7 OV A% TANT ET§
T AFY gAY § | A4 WY W fee
WE I WA S T ARy Wy
shrize wig gu A A @
RRETIATfEr g 3| ¥ fRafeface
FTaFfrge g e

FUTY AT F HTETT X 1956
T FEE T ft | 39 AR
W w7 gy I A7 R G @ wiw
fex w ff oaF fay or A€ FER
wrE ft | 3w 9wg FET T 6
TERH TG ST g A W
€ 4 1 e o g% IR Gar A
forar & 1 Se=1 feena 7 & aw &
T A W v X f aw gwn
b 3 fropite A g T AR g o
A 7€ T T AT FT AW AL
FI F TET AT AHAT T | WOUC Fg I
T I W T AT HC famn v
a7 AT ¥ T9 wE A4

I & UEAEIE ¥ § &,
W LR § v w9 ot g
aeE ¥ N Y o & fe forp
FEWY FY AT 7T WH I AMAT WY |
aoeTC A o 3 § e B e
agr v forpat wwat wt Gy W o
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[t ¥ -wax gx-rgw)
¥R ag o el 9w W A% W
it ww o T g

UET 9§07 F A9 T FAY
wierasm i R gar ¢ ? iw
vafay drar & f& @7 avt 7 O &
sfa wraft 9t a7 ofed § eww
oo § Jg # Gvw fowwr g
#9 ¥ v 7@ fowrn §, W B Hifa
¥ feamr ) ww { Ao W oy
femrg e #Er 2 T W M@
g WA & HT FT N | 0T §T HgT
T FL ? AT |IEE W 7 Afen
AT R, 9T FAT W REE A q
& a1 ¢ ) a§ Avww & f5 aifew
wifas &3 ¥ 1 ag B g AT o
e )

IR T N FT A, wAGD
FaT W &7 a9 ofew fer ar
AN I G AT FT A fAear ar
W aw F for mar | W A® A
wET a% Hfqdw T EEAE E, W
Fwgd & A fadig §, o ge § W
FE @ F afw § 3w Jen
T At A A OAF AT | ¥GEF
a& gl 1 qfF ag IR PRt R @
Taw § Wiy % fvar AR 3o
g W a@ w o

Iy A & FNI IRET A @&
AT T T & T G qR fwn
wwgar g f+ firgd diw a5t 9 S SEw
FOETT ® W a7 wfe ), faer
faw ot aumey @ s B AW,
A gt aF S TS AAE F w9 gEv
#, 9% T g T AEF Roage §
F 9% v g & oW # w9
I afrwETIEd g ) ol FadATT
AT AT | ATT AT 7 75 o 80 WET
o T § 1 g SN0 3,
T sa% ae W o ¥ fad g,
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T AT P ¥ Y Qe
T g W
TERITATR FR N g ad o}
¥ gt gon e alr )

WIS WTgo Qo o Zo Hro & oY
iR e g
WEF AR A vt §ng
WA i) wEw AT ¥
WIS g REA W Ay
T AT WAL AT FE | T AW 5y
difqar wodft @i o v Ay W
& # Ay & fawwr o & | qg
o faege amw # )

Mr, Deputy-Speaker: Mr Tamaskar

Shry Umanath: Theie 15 a good
news that the Goveinment of Madhya
Piadesh has fallen

Mr, Deputy-Speaker: Here we aie
concerned with Labour and Employ-
ment

Shr1 Umanath: 1 am not rawsing
any question It 1s a good news for
us and a bad news for them My
point 1s this 'The House would like
to have a statement from the Govern-
ment officially I would hike you to
enquire fiom the Government whe-
ther they are making a statement
today

Mr. Deputy-dSpeaker: This 1s not
the procedure He may have heard
some news about some State Govern-
ment Here, we are not conCerned
with 1t now We are concerned only
with Labour and Employment

Shri S. Kandappan: You can ask
the Governm.rt spokesmen to give
us some inform tion about 1t

Mr. Deputy-Speaker: The
Member may resume jius seat

hon.

‘We are concerned only with Labour
and Employment now We are not
concerned now with State Govern-
ments .

Shri 8. Kundu:
thing”

May 1 say one
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3Me. Depuly-Speaker: Lat Him re-
sume his seat. Otherwise, his time
will be reduced.

Sh# 8. Kahdu: The Madhya Pra-
desh Governmént is unemployed; the
entire Madhya Pradesh Government
is unemployed.

Shri Dwaipayan Sen (Katwa):
Again, that kind of talk is going on

Mr. Depaty-Speaker: I would
request hon Members not to bring
in extraneous mattets info this dis-
cussion.

Now Shr1 Tamaskar.

ot e (i)  STew
g, IfF g ¥ weHT s
AR PwaR X qum
# & oot T Wy S YT 1 AT i
ard wY & fiaré wam 97 ) W 9%
N ¥ox B feafs == o o IqEr
#r a7 | GT ¥ TTT KW T Ay
I AT Y PX T 1 I 20 a0
Y ¥ 9T QY TF IF7 T ) AT 0T
W feoF  TW A AT AW g
et ¢ 1 v I fow w SE@T 1A
#he ow i s aefy

Q% wla aeew : AEre ¥ o
w7 Y feadt dfeemr agr o=k
wt g ?

ot aTTEwT : TR F wWT g §
W @ A qaww A g @ Ay
weX qT Y AT & ) @O AT S @}
A X W AT )

T 1y ¢ fr goere Y Afd
¥ afgy & sfa sar & 1 okt o
vt WY Nfy w3ww qhay ok
 oft § 1 ¥ age st mdt
gE & 1 sy 2 i gfvae wrw ferer ey
¥ wiv vT T E ? wF ¥ A rw
0§ I O W N
§ N OF § R T e
wfgh + ¥t ¥ i T o S
wir § €en wrdhY dfar Wil
1488 (Ai) L8S—10.
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ifg oY ffigw §7 wHw X ¢ Ww
e v & | farw W Holifedy ) Iy
ey gfmm B 4w w@
wf@ gEe awt gfm T Y
WY g 3 qifE | wEwE
fmT a7 w7 a7 e & ? faw
@ AN Rt e s
¥ ag ¥ awtw Ay F At
Yy B g @rd AR QA q@ Ew
WA & gy AT Sax o
fafn de R A I T § I &
gra ST qar get § 1 tasr & savar
AT A AT £

As a responsible person | should
not make an allegation unless | give
something 1n writing earlier to the
Speaker This is the rule

& et wgw & wgr W g
fs w3we gfraw foaT§ Swat wmw
a ffad, I @ Hfad 1 Az
ek igr o de  ww faw W
A ¢ Fn wra g amd
ey | Afier s Ty Arar & fE Y
fafrezc o § & WY 2% & gt &
daF ¢ 1 A0 sriAr a7 @ fesed e
o 7 o dTw I¥ § @A I
g wo § ER I AR AT
weadt §t & &, g el I @
2T AR TF & gmfaa
@R A gy ag ¥ Afws
WR W, R
TR X g1 £ ¥ 4 Afiew & wgw
wigar g 5w 6w W afafafady w1
o 3 | § QTR RO g R A T -
qer g RN g F osfewd @
Tg XTw & W9 4, ©F § gAtay
¥ g et iged

wivg & q¢ a1 gwlt & ke &
oz s 2 2 | @F oW AT A
ﬂ waB Et..
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Dr, Maitreyee Basu: 1 take great
objection to this The man is not pre-
sent here to protect humselt He is
a defeated candidate He 15 being
maligned here

Mr. Deputy-Speaker: He 15 not
attacking any person, but he 15 talking
about gheraos

Dr. Maitreyee Basu: He 13 attack-
ing a particular individual who 15 not
here to defend himself

situwepc A TE W T
g ¢ fr fame Y femizes oW
# 372 fame ¥ 0T fam wT IR
w FATaE w7 fqar ¥ & qAaw
o @ aF A4 ¢ afew ¥ FATHEIMY
% | oger ATy TR oY e E R oA
e dfewes T wwET 1 WA
e ag & v v ¥ oA
T ar & wamar g f aer o A
AT A | AN € G TEW T
w7 fagr ¥ I & o=, aE
A TET | qE AR A g TRV R
% wpm fF fomr & Tt @ IRy
s gfas ame 2 @ sanEr WS
ger & 7 ST FEwe gfraw aT
AT § a7 ow miefewe a0

TH 9N R { SN e g
ATET R 4G FW AT FET e o
ot 7 wiw dfagar 2, foenk 2,
TER &, gig § | A A oY e
R & & ¥ & ) F T W
% e &= o o FraRT § @ AW 9T
an g wfgd o« R g firmrg
& o wraer Ay gr & ag deT W
R

ot gt : I T E AT
g

ot avweyrT : ITeT f AT B
wgr wiawEw T a wow a it

ot |o wre firwr : weT A2 k-
# = iy
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oft e : T A Ayt et
ERft ot & et % xgt 7 k5w ?
¥x wTIET #47 awed o | & wgw
amgar g fir wiger i) wg oF Wr
ar] g wifgy Wi dex W P
afgd )
o grdt ;s @R
Sl ATERT : WTTHT WHE 7 gUr 1
& wg ol fiser & wrq 9w
w § 1 Tender ¥ qaw @, faanf ¥
ne § W pige @ wew £ F o
wgar g v @ feafe & dex o
I AT Fam * few oaw @
or Tlwr s wrAw wwar 7
1

o gfawifdt o Qf wd o A
% g g fie G wwd at ¥ i
qwer o, $rf xfafaefes & oY oy
@ g

Wt it . T paT R

ot AEET  WTAE g WY wAT
aw A ghtw &1

i wft gfag s gt M
¢ Wl o urke de
qo dto § Wi Te W ¥ wEw
LGRS R SRR e E
TR | Wt angck T s@
¥ A meafeqr § 7 g7 O wfgd
o A Ay gk Wk gk v
frd gf, fs ow o Aife T Tos F
gk ¥ & &7 ¥ T wwE S AT
fevrwr & & wgr wor wfgd 1 Wfee
WY R Q) K AT WA
& fie 5= xeow w) oY sravir Sfiey widw
¥ gy fowrw A £ ) R -
afgen woft o wx & § ) Y O
gt i g el s or & «ft
evR s R e QR ¢
o PR e i, wr wiw
T oY §, wr iy ¥ & wrfirw gy 0
B 1917 o) O § ey el 1



13075 DG (M. of

©F ¥ vt ¥ 7 and vaw W ¥
N 7Y omR, wfer IEwr
atw Nfad, seer wir iz Wl
afe o uw X gt T @ e
N AR | Wy T e
¢ ) femlees o gt vy @3 gu
& ¥ wgs o Q@ g o
{Lwgaan +@ g

sit narer I (wgTan) o
o LR AT IR |

sl aTAT WY XY gy JwAr
t e o v osww @ ) fa
ATH | NI qqTERT G TR FQ@AE
TH TEAT BT AW T

Shri § Kupndu (Balasore) When 1
read this report which has been pre-
pared by the Ministry of Labour and
Employment I thought that the Minmis
try would take lessons from the pre-
sent situation prevailing in the
country and would give some hope
as to how to meet the challenges we
are facing from different directions
The country 1is passing through a
deeperung economic crisis there 1s
recession production 1s faling, un-
employment 1s increasing, in such a
situation, what should be the poliey
of the labour department what would
be the role of labour and Govern-
ment” Some hope should have been
given 1n this direction But the report
1s full of all platitude and jargon
The Government say that their party
1« socialist, and believe 1n democratic
socialism and all that

Thig might look nice on paper and
speeches But when you come to the
brass-tasks and get into the business,
the question before the entire country,
more 3o before the labour depart-
ment, who today say that they believe
m socialism, democratic socialism and
all that, 18 to deczde the basic 1ssue
whether production should be used
for profit or should be used for the
development of larger interests of the
gafion This basic issue will decide

ASADHA 28, 1860 (SAKA) Labour, Empl and 13076
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the entire relationship of labour with
management and labour with the
Government In all these 20 years of
Congress rule, labour has been denied
its nightful place in the entire social
structure Labour has not been trust-
ed, labour has not been made partner
in production It has been a cog in
the big wheels of those machines
which make production Is there any
indication 1n this report that in the
coming years they will be given a
position of honour from where they
will derive inspiration that produc-
tion will not be achieved by sweet
alone but by a free will of workers
by making them real partners in
production?” No such hope has beem
given here

There 1s no labour policy indicated
1n this report as such As I look into
the report, I feel the entire Labour
Department 1s like an inflated balloon
It has no weight 1t has no purpose,
it has no direction and it swings 1
any direction the wind blows The
department 1tself 1s so much conscious
of its administrative position of being
an 1inflated balloon of its false sense
of pride If they go on lke this,
some day 1t will be pricked and will
be burst

Let them not talk that they beheve
in democratic socialism, social con-
trol of banks and all that They must
positively define what exactly they
want to do so far as labour is con-
cerned as an instrument of social
change, and what steps are taken to
muke them partners in production
In the report there i1s no mention
about 1t

What has prevented this Mimstry
under this democratic set up in chang-
ingt some of the basic laws which have
been causing much anxiety and trou-
ble to all of us® Somebody here said
that the Congress Government have
passed S0 many progressive legisla-
tions, but in all these legislations,
there 15 the veiled hand of the Gov-
ernment or management which pulls
it back Time permittng, let me take
one by one
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1 feel the Industrial Disputes Act
nieedy thorough reorientation and re-
orgamsation Why sheuld Govern-
ment sit like an arbitrator to decide
whether a dispute should be referred
to a labour court or not These
lsbour courts, High Court and the
Supreme Court have said that this
power with the Government tilts the
balance in favour of the employer or
management due to delay Many
genwine cases have not been referred
to the tribunal due to sheer political
considerations I would propose
immediate amendment of section 12
of the Industrral Disputes Act so that
all disputes should go to a tribunal
or labour court You may say 1t will
become very unwieldy There must
be a provision m the Act giving power
to the labour court or tribunal for
scrutiny as to which cases should be
admitted for further evidence and
fuller enquiries and which be dis-
carded It should not be the exclu
sive jurisdicion of the Government
to decide whether a dispute should
be referred to a labour court or not

Let us take the Minimum Wages
Act Minimum wages have not been
fixed for all the industries Some of
the speciahised mdustries have been
picked, and through some struggle
minimum wages have been fixed I
want the minimum wages to be fixed
for all industries

In spite of the Payment of Wages
Act, wages are not paid for years
tojjether How 1t 15 going to be imple
mented?” Could you not think of any
change 1n the legaslation so that these
wages due to the workers for his long
work should be paid 1mmediately
There has been some tslk of some
sott of an mterim wage to be paid
tilf the final wdge 15 decided and pa'd
Why cannot you legislate for the pay-
ment of intenim wage? I1f you look
nto the imwplementation provision ot
different labour legsalations, one has
to run from the SDM's court to the
labour court, from the conciliathn
officer to the assistant labour cominis-
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sioners etc  In this process the worker
15 always the loser Why cannot we
think of some sort of a comprehen-
sive procedure and find out one fortm
where there Will be one labour
court—district judge or some munsif
who will decide all cases of labour
But we have no zeal to do thege really
good things The Government always
say that they have enacted many pro-
gressive labour laws Many things
thit should be done are not done 1
suggest that a comimittee consisting
of laboui employer and government
representatives to go thoroughly into
this matter and see what radical
changes 1n labour laws are necessary
The Miister should take it up soon
1t can do good to the country

About public undertakings the
Government have been proudly say
ing that the indication of a sociahist
society and democratic sociahism 15
the public undertakings employing
atout 92 lakhs of workers But are
they a model of labour employer>
They are a model employer to crush
labour welfare I charge the Minn
try for not bemng a model employet
They could have experimented 1n
these public undertakmgs how to be
come a model employer But they
have not done so My friend from
the DMK showed statistics mn which
survey discloses that 1n most of
pubhc undertakings industries labour
laws are not :mplemented It ;s hornt
ble to thmk that practically no labour
laws are implemented 1n the pubhc
undertakings There 15 delay 1n 1mple
mentation of laws

It 1s because they do not want to
grant the worker his status We still
thmk that the IAS and ICS people
know everythmg from agriculture tor
horticulture and medicine to labour
That a retrenched worker should get
compensation 13 a stmple thmg, it was
not known to #n ICS bfficer with londg
Years of experzence Phis only ptoves
their snti-labont attitude They got
thirt type of educatroh in the Beiist
diys, TMis psychology Inly érected® a
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wall between the workers and the
employers in the public sector under-
takings. You know all the production
targets could be fixed and disputes
resolved jointly by the workers and
management sitting around a table.
It is an attitude adopted not only to
production but all things. You should
give some hope that the different laws
beginning from the payment of wages
Act to the pavment of compensation
Ac¢t will be implemented within a
time limit in the public sector under-
takings.

Shri P. K. Deo (Kalahandi):
are bada sahibs.

They

Shri S. Kundu: After you, Maha-
rajas, they are the big Maharajas.
This is a tragedy through which we
are passing. There must be an earnest
attempt in the public undertakings.
India is a democratic country which
has embarked upon this experiment.
The experiment will be fruitful if the
Government become the model em-
ployer in the matter of labour rela-
tions in public undertakings. We have
net done that.

Now, while I do not like to go into
thre complicated matters of gherao, I
would like to say that it is our defi-
nite opinion that gherao, in the way
in which it is being practised today,
particularly in West Bengal, is against
the trade union movement. What I
say is, no attempt should be made to
g0 out of the democratic structure,
and no attempt should be made to
subvert and wreck the democratic
structure. The Industrial Disputes
Act is there both in the Centre and
in the States and it can be amended
by the States also a® they like. First,
attempts should be made to amend
these Acis so that the labourer could
get a proper share that he desires.
1 ean think of satyagraha where we
ferbid the officers to come out or get
in and whenever the police comes we
offer ourselves to get arrested: But
we should not ereate such circum-
slanees in which the entire adminis-
tration cannot work.

ASADHA 28, 1889 (SAKA)
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I know there are so many things:
the right things for the workers have
been denied and denied for years.
The workers’ discontent comes out of
frustration; it comes out of a sort of
feeling of neglect and because the
right and status which the workers
have desired has been denied to them
for years and years together. They
have been laid off; their wages are
not paid; they are retrenched merci-
lessly. The retrenchment compensa-
tion is not paid, and the factories
tlose down, whimsically. Fair treat-
ment is denied to them; we must
make attempts to see that a fair treat-
ment, a fair deal is given to the
labourers. At the same time, we
must create a climate in the entire
country to see that gherao, where it
hits at the democratic character of
the Constitution, the democratic
charater of the trade union move-
ment, is stopped. We must also raise
our voice against it. But, at the same
time, if we do not give the workers
the right share quickly which is his
due in society, I fear that such things
may erupt in different ways; and then
posterity will blame us; posterity will
blame us because we did not use the
democratic machinery to the better-
ment of this country.

13080

16.42 hrs.

[SHRI MANOHARAN in the Chair.];

1 would like to make one sugges-
tion in this connection. I feel strongly
that the interference of civil courts
into industrial disputes cases should
be barred. Its interference into wage
awards and the implementation of
the tribunal awards also should be
barred. The courts should be barred
from interfering with the working of
the industrial tribunals. I know a
case- in Rourkela where a verification
started, but the civil court which by
an injunction Bas stopped this veri-
fication.
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The enhre country 18 passing
through such a huge unemployment
According to me, about 25 million
people are unemployed, and the hon
Minster at such time should not get
into the mood of introducing automa-
tion and labour-saving machines I
would like to make a fervent appeal
to the Minister and would lhke to
suggest that he should prevail upon
other Ministers who want to imple-
ment this automation and thereby
want to cut off the employment poten
tial in this country He must firmly
tell them not to introduce automation

st yift Ave wvEw (aedAT)
wwmafa AgE WvTa ¥ WWE § aga
¥ o A gk ¢ safae § wwiaAw
& sgrer §9 T FgAr TEgAr | ¥ ag
wez  wgar wmgar g fr g e
afwdrg ¥ wrar § 3w woaew 08 §
fie ot durfar wwed & SR faagw
e & faar o | whrafomm d o
XA T § | 9T HEW W qd w7
g fr e fooiie @ sow @
fr w dafas oG w = G
QT ¥ 6 awr gt § 7 8 =
wew ® i gft W {omw
arga & o ofty e Sar earar
Ay qogd N g A R AN ¥fwr
@ W gEE A efiw gieT agw
aned gur | § 9AN AT e g
fiF &7 1947 & qgor a8t gro ot w7
wefifoga A O 9w W
WT WTqET AE a7, o w1 qevady A
& WX I W 6 6 O
qifear amea ¥t wresTon S ff
3% 997 O ifzar o% 9§ 9T a9
#z ¥ wgr e wmy e ¥ wfeg o
o ver fmfag faedy <A oY
# QT A ¥ o wiy Y ag fedy
g & foe sy w frege
oz T wifamer aufiad af e
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WEEIE R I R ]
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Aae ferrdiz ot qufes §
feiwdr s m oy ot § ow
o fw oxg B 7§ | o @O
frwre § 1 Tie ¥ & S wnga §
fr ww aw fs ag 99 A @ e
7 ol fe P % 18 feagw O%
wg wreT 57U AT aw % Ay W™
BEFA T TR H NwaT)
o qw ¥ oo gEd § a e
T &Y vl O A Pifewr w60
o 7% worT ¥ A9 w) avo e o
T

w8 W & wgAr g g fw
HrE OF 1T 9% FTeEwE qrowt frwraar
wfgy wage wsal & fag | @
wif g qHe THo Wo AW E
W OF s A oF sife-
b § agt ot | agh ox fadt ot
e wafre ® Bk wifemd ¥
gz =Y ot 1 wmko THo Yo Fo o
® ot g Ay ot 1. . (vEwE)
ot gufr « SfeT qrs o gfT &
ot 7y forar § 1 A & wg g
e MmN yred & oy

drifos, womarfas o & 1 Wi

{ e sreem Frrwer o § ot Festrr

N AwT AT X E 1wy e afvy
uff {1 vyt ¢ W i oo o

fre w—a g% fay feere
t

Bhri Jyotirmoy Basu (Diamond
Harbour): S8ir, I rise on a point of
order. This matter is sub judice. It
is in a court of law and the hon
Member should not bring in those
things here. He should read the
report of the DIG Police of that
Range,

o wreft ave e TR AT
oE wqrET N W 7@ F oA
0 ar gfvdr . . wmwae fewee w
@ g

Mr. Chairman: He 1s not yielding
The hon Member may kindly mt
down

Aol agoeg: & wod
FgAT Argar§ agy o forr A ¥ wrawr-
w1 der @, A AW AR W, IR
wrfeeTe ST &, FAw @ we
w1 wrt wlfewg aff a1 1 A@Y FAw
0T T G qH T o
g1 9 Cqo THo ﬂoﬁﬂfm‘ﬁ'—
T TRy wugd W W g ¥ A
AT o wear 1 & A @y wgm
wren g e gw e wTT ol ¥
amX wd, gu AR NI A I
g, wwge foe® @9 ann @,
w4 AfFT A F A ¥ A

ot gew ot e ;- o el
o g & i e wad

ot wTet e T T @
o @ & ek ghaw @
Ty N Ew A Al |

o% ¥ & wg e g g fe
wrew ¥, Wy ¥, feded ¥ wlw
% g gy AT wred s Sl
¢ ¥fer wht aw v T o Wit
afaee T @ o wq @ |
quiﬁmmww_l
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wEam Anfemdm § TR wisgmegnf W
U qF @ & are A g e ad fowfel § @ widky v P §—%
twww qewre Nt | sk e agw v, o Aoy e, arfe
AN W AT N AL FA R RoTo Iab Wrok ¥ e gwd W

wfrw w2 )
o g wm fo
T W ¥ W O T
g & agrarfT Y, g dwnfr &
& ¥w avg ® wran g fw 900 a1 WR
A ot F0T TR F FdwA F F@ O
FirE fy A€ ga T Nww W@ L
g oA ww e, AET e WA
1 92T B, I AN 91, ForgR v
wRfem P I FTIRI[XE I
feme @ § &1 for wifast & 9w
92 N AT F Ty o1 g fear g,
M g B faER W oW
WD T AT E | AT FT AT
% B¢ §, (997 £8 A9 AT @
Tt qr, F6T g3 N qEd-w=d HIA
20 W@ T TAE | qTHE T g
*3d & fr g 3781 g3 ddfee 7
G s asar 7 oo g g0 &
u% aga 9RAr g 5 g sy A &
g v g, Wt f xad gt
wif £ A & 1 TG T oA g
TR g e as @ e
AR 7 o A{ F7 AvO § wWifE
AR @R The T Afer oo
mfwt & sww v ferr § wie
fer o & w X § & ag W
frm fifsma s @I § T
AWTY WA § A T |
sy W A few et ww wERx
X o @ @ T T
Y TR R ) WA
st YW wf@
o dut e O ¥t &
il L
fayr A W F

DR !
q {

3
Aa

ft iz o arge @ Yaodafe §
W A, 7 qec & iy W
¥ 1 o wXfeE Fag vy, Frdew
Ntey #ar, fis Mag wro -
foraier §, wg Feergrer v &, wien ovdy
TR @Y FaEA
yferd

Dr. Maitreyee Basu: What has the
INTUC sad abput it7 What hgs the

Indian National Mine Workers' Fede-
ration said about them?

st wnft s qvdn S, Y,
Wi gT T e G @ W
¥ vawEe qg & T ey Y vy f
Meag arw S § afew A W
fie w7 ot TEdE avg ¥ AT oA
T WAL U, I A WRT JIER
I MTEYL AT A @) MY
AT T ¥ A FIT AT LA
Mg W § | ¥ T e
¢, afz og war a= < far o @
agr & Wi o w1 o R '

Ie AGHI WY BT I A W
Q50 § wawT, AW W W |

oft wreft 1w qedw Twr W
drady §, wrak wEad F o o o WAT
fagr< & qiv-8 A FAGL W § |

i WA X T T W g9
¥ g § ) 78 i ¢ 06 o
SR Y S gETEa § | afew
& oy W § v | Pk ffow
Nl g ¥ oW ¥ yuy
& o sgm ¥ W b ey Xy
& wh Gt {—w e ait
% o, volirquavk J it



13087 D.G. (Min. of

I GT FI AFAT g AR
2 s o @ ¢ fr 9w & s
ay & fad w9l FFE GGU
e g | z@afag g gaAE € fF oam
g 9T J& fqare F]X

@S Y TR F AR 7Sy
¥ % FE ARZAT ;| aFS CHRAT
F @raey q qU o agd A ¥ gra
I & | qF <AF FIS Ag g g
M agq A~ST §, 79 FFIW q  FH
R T g g, afF gEEr s omfa-
g 41, Y 329 AT 99 Few@ A U
8 g5 TEe W TR FT I
7z @1 f5 TR-AR aftas T wm A
A= Zrg W&, Afd 9 J@ d
‘R WY ZAA ATE 1 FITEAT
R & fau w7 A8 wer g 1 W
FE N g & f9r g 53 A
&, afma = fedrrd #v 4
T 2, @ § a8 FEAT e g 7
Y o A W F1 994 Dfay,
afew &t ag e g fF T 3% afaqa
gFs #1 vaadms ¥ fay fFar A
algdt & @mg A3 weHe ffay
) IS TR 91 A |

uF o § f@fafacem & a &
=mmm§n§ﬁiﬂ$ﬁagﬁﬁ@
w43 & g 919 Fefatrm & Fmwm
1 ¥ J@ g | s ifEEaE @ AR
fergea™ 71 AT gAT 4T, I@ AAT
WM F ERT A Fh9% 1480 Fogsta
MY ¥ AT g AfeT gu A 1 7w Ay
fefefRm =m 97 +0&H s
&% 5 §, 3w 78 fedtl & a@ 1@
9 @ T I g 5o 3 =
MO @ EN A AW @Y
mefaat @1 (at owg dfew faar
A w N g T &
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F @< F1 J1F FI W@ 9T, 987 AT
1480 IMEHY FEgA M@, o9

& 600 AT I g &1 A AY ¥,
DT § 200 F FTT HIT For T FIT
g e § fF oq qgr aT A9 &
@ W § ) gEF YT AT T @I
#® far o9 g w1 Wi fa
™, IS qIE w5 QA A 9T, 9@
FAL 420 FT HFIWT A @ 8,
T @ A ¥ @« Fenga ar
qg AFENT 8 gF O | gAAT ST
I 99 Ig Tgr 9% fafeer @, @
FHT & R, AR FIE GG
fear, Jfe & ag g1 Iway g i wmw
oot fafaedy &Y @ & wFEEd
svd & foma #93 gg a< dfewr
feear a1, ws IS IO AT § ) AT
3 4% ¥ IgH 9T IT W | AT OIS FT
a9 T § M afq qgr qx & ar IS
FTIFAD § F q@T 9T TEA AT JA
SR AT SR A qERAH § IAF!
foe gz a= frerr o g=var 3——<
9 HAIYET g7 FIAT 91T | O&F 7
& % g7 ot a9, M IS A
TG {1, I FHA! TAT 7 7T |

T & 9T & FQAT ITEAT AT |

Shri V. Narasimha Rao (Parvathi-
puram): Mr. Chairman, Sir, there is
one section jin our political profes-
sion which has been positively en-
corraging the gala of gherao, not so
much to ameliorate the labour condi-
tions as to achieve certain political
ends. It is rather a pity that the Gov-
ernment has pot been giving due at-
tention to this problem which it ought
tqg receive in the normal course of
events.

17 has

We have very well established pro-
cedural patterns to resalve the ema-
pufes We hawe the mechinezy  far



13089 DG (Mun. of

{Shri V Narasimha Rao]

arbitration and judicial settlements. No
case hag yet been made why recourse
to gherao 18 to be made, why recourse
to gherao 1s required 1n the absence
of the proven failure of the existing
machinery

I am for setting with the labour
any grievances, if they can make out
a genuine case for gnevances and
the rea]l cauge for redress Short of
this legitimate cause for grievance, I
am agamnst adoption of gherao, 1f
oriented by extraneous political com-
plexes I, therefore, urge upon the
Government that this new trend in
industrial relations should be mpped
m the bud itself

During the yea: 1966, devaluation
was resorted to by the Government of
India, and the wholesale prices have
risep by 18 per cent during 1966-67
The working class consumer price
index went up from 174 in March
1968 to 198 i1n February 1867, an in-
crease of over 14 per cent over the
level of March, 1966 In the case of
wrokers, the Central and State Gov-
ernments had to raise the DA sub-
stantially and better other service con-
ditions, etc

Apart from the general monetary
and fiscal measures, the Government
had to stabilise prices Efforts were to
be made by the Mimistry to cover a
large number of workers and to see
that they are benefited

The Government had never thought
of agnicultural labourers who are very
poor and who live in sma]] huts 1n
the villages In the case of industrial
labour, they have got rules and Acts
and unions to protect themselveg and
to get their grevances redressed, but
the agricultural labourers have no
such organisation in India So, the
Government should pay a special at
tention to improve the conditions of
agricultural labourers

1 am a {nba] representative. I am
justified in expressing my eoncern over
the inadequate atiention paid by the
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Ministry of Labour and Rehabilitation
to the tribal people We achieveq in
dependence abuvut two decades ago
The tribal people had been given all
assutances by the Constitytion to im-
prove theyr lot We have now befors
us a large number of public under-
takings, which can eamly absorb a
sizeable section c¢f the tribal people
and thus let them have a ghimpse of
civilization either hy employing them
as skilled labour after tramming or by
employing them as unskilled labour

1703 hrs.
[MrR DePUTY-SPEAKER i the Chasr]

Until now, no appreciable attempt
hag been made 1n thig direction What
15 more, even through the tnbals had
been displaced from their ysual homes
by the setting up of big industnal
plants like the Heavy Engineering
Plant at Ranch:y and because of col-
lierses and the spreading of industria
lsation, no earnest endeavour has been
made by the Government to absorb
the tribal people in the industria] set
up

1, therefore, appea! to the Govern-
m n{ that the oniy way to jntegrate
the tribal people with the general
stream of the national life 15 to induce
them to leave thcir tribal habitations
and adopt the life of the normal Indian
standard The best way to achieve
this objective 1s by educating them
and absorbing them in public gervices
The second way which the Government
can effectively implement 13 that the
tribal people should be commssioned
n the largest numberg possible in the
position of unskilled workers ; all
public undertak:ngs

The Ministry of Labour and Rehab:-
htation have not made adequate ar-
rangements in the camps for provid-
ing educational, medical and other
facilities to the migrants in Betapur,
Andamans, Dandakarsnya in Orisss,
Chanda, Maharashtra, Lakhimpur
Kheri 1n UP., and also in other States.
The new migrants in the camps, from
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Burma and other countties,
are abowt 30 per cent and they con-
sist of non-agriculturist families, their
profession 13 trade ang business They
are fully assisted by the Government,
who have provided financia] assistance
and granted small scale and medium
scale industries and cot’ ige 1ndustries
units I hope and trust Government
will pay spectal attention to all these
matters

Shri G. S. Dhillon (Taran Taran)
At the fag end of thig debate, I would
only speak on the rehabilitation of the
people of the war hit greas I have
been hsteming to this debate gince
yesterday but I am sorry no reference
has been made to the rehabibitation

of the people of these unfortunate
areas

As you would recall, I had made a
reference to this at the time of the
genera] discus.ion on the general
budget also When I talk about war-
hut areas 1 mean the areas affected by
the Indo-Pakistan war during 1965
The area can he divided into three
parts, namely area occupied by Pakis-
tan, area occupied by our Armed
Forces while occupymng at the
tune of war-preparedness, and the area
at the back of that which was hit by
bombs or other army action When I
talk about this, I jnclude 1n this all the
areas in Jammu and Kashmir and
Punjab and Rajasthan also which have
been war-hit In Punjab, nearly two
thousand persons got displaced in the
districts of Gurdaspur, Amritsar and
Ferozepur So far, they were only
added on to the camps The position
about these unfortunate refugees 13
entirely different from that of the
older refugees who came in 1947 or
the other persons who have come from
overseas, to whom a reference was
made by Shr:1 S Kandappan

After their resettlement in rural
areas, the only reliet given to them
wag a couple of bullocks costing about
Rs 800 which 13 not inkeeping with
the real prices m the market and &
maximum amount of Rs 1000 for
building a kttcha house where, how-
ever, the Hmit was actually kept up
to Rs. 300 6r Rs. 400, and Rs. 2000 for
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pucca houses i1n rural areas, and 30
far as the Khem Karan area goes, the
relief given 13 Rs 2000 for a house
and Rs 4000 by way of loan

Recently, was I told Shri Hathi
when I led a deputation of certain
refugees from Khem Karan, Govern-
ment have been 4 kind enough to give
some compen»ation t¢ the farmers for
the crops destioyed during the Pakis-
tam occupation That too in the few
villages round about Khem Karan in
Ferozpur district The naturally corol-
lary followed that 1f this ad hoc com-
pensation  for the crops destroy-
ed during the opeiations was given to
the ruraj aress the gther part of the
compensation

immediately concerns
the urban areas also No
compensation as g:ven to the artis-

ans or commercial establishments or
shopkeepers 'n Khem Karan or other
towns on the border which were hit
I spoke about 1t fo the Minister that
as a matter of principle if you com-
pensate farmers for the destruction of
their crops, you cannot deny it 1n so
far as properties destroyed or looted
from the shops of persons who were
hit by the war were concerned The
refugees have represented to Shri
Hath; to apply the same principle to
these urban areas as 1in the rural
areas

Secondly a statement was issved
sometime back here about the pace at
which rehabilitation work was pro-
gressing It was stated that it had
almost been completed. But the recent
statement I have been able to secure
about the work done on the basys of
the report given by the Punjab Gov-
ernment 1 that payment of mainten-
ance allowance to the remamng 100
families has not been given so far
About 100 farlies are stil] on the
roll Payment of grants for recons-
truction of houses 1n the remaining 880
cases ig due It 15 not a small figure
Then payment of grants for construc-
tion of shops It was stated that only
a few cases were there But the people
who came here comprising that depu-
tation had gaid that a number of cases
were there, which is a fact, which
they gave in writing to the Minister.
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Then loan assistance to be given in
629 pending cases for reconstruction
of houses. 633 people have not been
given loans to reconstruct their houses.
This statement was made only about
three weeks ago. Loan assistance to
be given in the remaining 106 cases
for non-agricultural purposes. Then
pavment of compensation for loss of
crops due to enemy action in Amritsar,
‘Gurdaspur and ¥Ferozpur. These things
.are pending.

Within the brief time given to me,
I would only request the Minister to
appoint a committee of a few members
of this House or of his own officers to
take gn overall assessment of the ques-
tion of resettlement of these war-hit
areas. It is noy & very big problem;
a few villages occupieq in the Fazilka
sub-division, a few villages occupied
rovnd about Khem Karan and certain
villages across the Ravi are all that
arc involved. When that committee
goes there, it will find that actually
the conditions prevailing there are not
as happy as rcported in the report
here. I have read the report. There is
no reference 1nade therein to these
war-hit areas. Reference has been
made to the problems of refugees
from Ceylon, Burmz and so on.

So far as the rehabilitation problem
of refugees from Pakistan who came
in 1947 is concerned, it is almost 20
years now since the that department
has been functioning and it should
be wound up. There is no need for
unnecessary work to be created to
enable these people te find a pretext
to eontinue in officc for such a long
period. It is purely a waste of time.
"The only important work of resettle-
ment concerns uprooted persons or
-ousted persons from overseas, and
evepn more important, persons uproot-
ed from the war-hit areas. I hope you
wil]l look into it.

Ss much has already been said about
.ather problems in this debate. I will
ot take time on them.

1967 Labour, Empl. and
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Mr. Deputy-Speaker: Dr. Ranen Sen.
You have written 10 me regarding the
refugee problem. You will confine
your remarks to that.

Dr. Ranen Sen (Barasat): Thank
you for giving me some time. I am
going to speak exclusively on the
question of refugees. I thought it was
necessary somebody from West Bengal
shinuld speak.

Shri Hathi: I am happy, nobody has
spoken.

Dr. Ranen Sen: Nearly 8 million
people came fiom East Pakistan to
India, and out of them nearly 4 mil-
lion live in West Bengal; the next
concentration is ijn Assam, then in
Tripura, and then scattred all over
India. The conditions of these refugees
for the last few years have been hor-
rible. I imvite Mi. Hathi to go and
visit some of these areas.

Just now 3 iriend from DMK said
that the refugees who were sent to
Tamilngd had to quit that area withir
a2 couple of weeks. These refugees are
taken somewhere cuiside West Bengal,
they are told that agriculturists would
be given land, all sorts of promises
are made. For the last 20 yearg this
has been the experience of the refugees
that after having gone there, they
have to come back after a few weeks,
ronths or years.

Now the situation is so explosive in
the whole area, Assam, Tripura, West
Bengal and other parts of India, that
the Central Governmrent should take
serious note of it.

Seven to eight years back the Gov-
ernment of India had a discussion
with the then West Bengal Govern-
ment, and both of them came to the
conelusion that the refugee problem
in West Bengal had been solved, the
only problems that remained were
same of the residuary problems, ard

after having taken this Jdedision tit®

_i_.

[ -
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Government of India wanted the
West Bengat Government to deal with
the residuary problem,

But one year back, Mr Atulya
Gosh, who was theri the Preaideat of
the West Bengal Prudesh Congress
Committee, himself admitted that there
were nearly 36 lakhs of refugess 1n
West Bengal and half of them had not
been properly resettled.

The new ministry has come in West
Bengal Mr. Hathi had a talk with
the Mimster from West Bengal, and
he has been able at least to realise
the enormity of the problem. As I
s4id; I would ask him to go to some of
these border areas, the areas under the
police stations of Nacdia, Barasat,
Habra, Borgaon, Gaighate, atc., where
lakhs of refugees lhive, In Nadia the
original population was 7 lakhs, now it
18 more than 14 lakhs. This increase
18 due to the influx of refugees In all
thegse police stations the scheduled
caste and non-scheduled caste refu-
gees, agricultural and non-agricultu-
ral refugees hive in camps in villages,
n colonies The colonieg are not re-
Eularised, and they are eking out a
miserdble existence 1n the camps, There
1s terrible unemployment among the
refugees particulatly in these areas.
If Mr Hathi or Mr Mishra foes to
the areai—I hope they have some
huttian conscietite—they will be moved

The West Bengal Government has
submitted some Schemes to the Centre.
It the Centre takes them into consi-
deration and gives some finacial as-
sistdnce, this huge manpower can be
tully utilised in agriculture, industry
and hdridicrafts I have seen that in
certain  border areas hiké Bongaon,
Bagda, etc vast Iands ate unculti-

to the refugees,
lands remain untilled for the last four

Rehadi.)

know what 12 happening I have got
a hunchk thet proper attention is not
#iven to theye iridustriea. If the Cen-
tral Government in co-operation with
West Bengal Government pays some
attention to these industrial centres,
many more refugeeg could be utilised.
Lastly, I want to mention one inei-
dent. Nearly 18 yearg back the Centre
started a big colony for the Mast
Bengal refugees: Asoka Nagar urban
Scheme Houses had been constructed
by the Central Government and re-
fugees had been settled there Tiil
now the refugees do not know whether
they are the owners of these small
houses Niether the Central Govern-
ment nor the West Bengal govern-
mont had taken any care to see that
these refuffees ate propetly settled
and they get these houses and cottages
constructed for them by the Central
government I request Mr Hath: to
look into this matter seriously and
sympathetically for these are the peo-
ple who had been yprooted from East
Bengal for no crime of theirs

Shri Bhagavati (Tezpur): Mr De-
puty Speaker, Sir, some hon. friends
objected to the Mimuster of State then
my hon friend Mr Mishra referred
to the background of labour policy
and also to the national objective I
fee]l that he did the right thing in
saying so because it 1s necessary that
we always keep in view the ideology
for which all of us are pledged Much
of our difficulties will vanish it all of
us accept the national objective and
the principle underlying that objec-
tive, It is not enough that
the Government accepts that objec-
tivé gincerely; it is recessary that the
ethployers also accept that objective
sincerély. As trade union workers, we
experience many difficulties in the field
We have to negotiate for months and
years for solving a simple problem
Why 18 it s0? There are laws. There
is machinery to settle disputes. But
employers, generally spesking, have
niot chatiged their outlook. I am con-
ttrained 1o say that the management
in the public sector also has not
changed its outlook very much.
Industries in the public sector are
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nationalised concerns; they are socia-
listie institutions Even then, the
old way of doing things prevail there.
the outlook 15 the same as in the
private sector 1 do not knmow how
we can change that I think it s
necessary that steps should be taken
to change the mind of the people
also Of course, we have to imple-
ment the ldabour legislation and
labour Acts properly and fully But
that can also be done only 1f we have
general acceptamce 0f the principles
for which we speak

Sir we aie heanng about the wage
freeze slogen, but 1 would onlv like
to mention one thing In the second
Plan, the right of the workers to fair
wage was recognmsed, but 1t 1s painful
1eading that 1n the draft outline of
the fourth Plam, 13 has been stated
that the cnterion of a fair wage 1s

long-term  gwding principle only
and 1n the current situation,
the 1ssue has been marrow-

ed down to protecting the present
lhiving standards of the workert that
means we have not gone ahead 1n
the matter of fixing the wages Even
the nutritional requirements have
not been implemented ‘That consi-
deration also has been left over That
is why 1t 18 preposterous to talk of
wage freeze under the present cir-
cumstances I do not know of any
country where the difference of wages
or income 1is so wide as in this coun-
iry That we tolerate such differences
shows that we have not sincerely
taken the objective whick we set
before ourselves If we are sincerely
trying to achieve the national objec-
tive, this difference could not be
4olerated by anybody any longer

The workers are very much inter-
-ested 1n mdustrialisation, more parti-
cularly m socialist industriahsation
because they know that by industria-
lisation only they can have a better
Tiving If the country is industrals-
ed, then only there can be more
wealth and then only the lving
standard can be raised. For indus-
1rialisation, there are mainly two
conditions one, the application of new
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method and tools for production. M
in this country we need am intellee-
tual revolution, if 1 may say so, for
discovering indigenous methods and
tools for production so that we can
ncrease our production and compete
in the world market with our own
resources, Export and import or
indusinal policy alone cannot do any
miracle Miracle can only be done
in the field of production, by new
techniques and tools for production,
and that 15 possible if our intellec-
tuals and workers can apply their
mind m that direction and discover
new methods and tools of production

Secondly, what 1s necessary for
industrialisation 1s labour productivi-
ty 1 agree that labour productivity
must be increased Productivity has
many facets Sometimes some people
want to create an umpression that the
workers 1n this country are not very
efficient and their productivity =
very low 1 would hike to say that
the workers in this country do not
lag behind the workers in any other
country 1 met one Russian engineer
in Bhila: and he told me that the
Indian unskilled workers were quite
good 1n piclang up very difficult
tasks There are many other evidences
to show that Indian workers can do
well, but the conditions of service
are not as 1t should be That 1s why
the cost of production 1s high and
productivity 1s low It 18 surprising
that the cost of production in this
country 1s high even though the wages
are among the lowest We should
find out why 1t 1s so For reducing
the cost of production, it is absurd
ot think that we should reduce the
already meagre wages of the
workers There are other aspects to
which we have to give special atten-
tion

1 would like to say a few words
about the plantation industry. The
tea plantation industry was dewvelop-
ed as a part of colonjal economy.
The high cost structure, having very
costly managerial staff, managing
houses, brokers, warehouses, high
profit high dividend, low ressrve and
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low wages—these are the phenomena
of the tea industry in this country.
13 agency houses control three-fourth
of the production of tea in north
India. Out of 6 brokers, 4 European
brokers handle the purchase of tea.
‘One single warehousing company con-
trols warehousing. Almost the whole
control of the industry is in
the hands of a few people. Dr.
Maitreyee Basu referred to it and I
agree with her In 1056, there was
fall in export of tea from this coun-
try as we are facing today. How is
1t that when the tea consumption in
UK has not come down, our export
ha< come down?

Even 1n the Rege Commuttee report,
1t has been mentioned that in the tea
industry in India, there were 10 lakh
workers 1n 1944 How s it that after
s0 many years, when the acreage
under tea plantation has gone up and
production has increased, the labour
force 1s only 7 lakh workers in tea
industry It 18 very strange. One
man commitiee was formed to go
nto this question and that committee
has reported that natural vacancies
in Tea Estates have not been filled
up. I consider it a very serious prob-
lem It 15 against the interests of
the country to do somethmmg which
increases the number of unemployed.
Previously it was always considered
that 1n the tea industry, the re-
cruitment 18 on a famly basis. If we
take the percentage of dependants in
relation to earming worker, we shall
find that from 12 in 1852 it went up
to 16 in 1954 in the case of male
workers and from 16 in 1952 to 24
in 1854 1n the case of females. It i<
2 serious problem.

As regards housing programme
very little has been done in these
years. Government of Assam wanted
to raise the standard@ of housing and
@ new spectication was suggested.
The employers did not accept |it.
According to the Plantation Act and
rules, the employer was to build 8
per cent of houses every year. That
has not been done for some years
past. For a series of years, the tea
industry has topped the list for profit-

making. Yet that industry i3 allow-
ed to go on without building houses
for the workers.

o wi wem QO (A
A, oty g A wgd W
Iwy & oicfeafs s gk @
W R v ARy o a@
IAT § 1 X AAGI A & wreamt
Femamg 3w Ty d wgy
W A dnew § wa o
wofer wfzar § 3T & Wy
WA Agy ¥ AfET AW WORT
I 5 gk forarll & wmg ®¥w W
¢ e ¥ &% g7 A g am fed
g waT AR & qg  ArAAT wrEAT
gfr T wwar = T@ folr for
twmdfae Mo &= few
NE & T & g Wy oW
wh e wfgd? Swewm w@wa,

Tz

w® o ¢ fr o feaw
N Wy ag Ay AT v
7 A @t T O

T Wi W a0 fegfr e
w3l & fre ¥ a9z ¥ o 1w fadw
& v At v wer fRQ o= Wi
fisxow pmfag oo wiei,
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qrate ¥ W wme femw go
¥ ga) wgew & ag wam sgm
I A & v wreA I Pt ¥
N awT @ S fF amgT @ um,
I ¥t amfas W e @ TE
wet o dd) & o), T g AW A
faw it §, @wvr & A W@W
wd §, Y & w9 @ oAd
w3 WO ¥ e W &, wuw A
WC  AG WTF HT goer fawar # at
w3y w7 A W A7 2w g
wveT AT E, AfET FT WA I
SO o W FAETAE TRA Y 7
¥ ure ¥ @ é fr urw ¥ I A
W WA AN a9WT § A€ 7
o fer gEa & ¢ Wk e wET
g agr @A’ I & fam
ywr wg A e § f5 e
ﬁww%wzma AHT
!

WY ¥ I@ WX W T g
fr oy Hewrt o7 wwa Afe &
T g framat ¥ e W W
WY W W X Wl
@ ¥ i ot § fr oy frenid
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freaf &7 s @il dicam
ary I Wi vk # fewfer & gevwe
fiedt @Y feafy & T o o
wet ¥ o AW T wfe @ ogw
qgare & W% & ww ¥ faiww
s & oe g7 A arw T
W w1 A wdt vear fowt awer A
Ig & Frered ot wimw ot #
ey ®ifrwr w2 | afz ool soprr
F g A A Ay e & &
Arcew # a1 feawar 7 A
MA ¥ oG N fargson
& wifgd s qd wrar & 5wy wirn
A g ATE WIW TEER |

Shri Sequeita (Goa, Daman and
D) Mr Deputy-Speaker, Sir, the
attitude of the Govermment on the
labour question seems to be that some
sort of a solution should be found
for problems after they arise and
precious Little ghould be done in
order to prevent these problems from
arising It 1s very easy to see why
1t happens When I read this report
it 15 clearly stated there that no com-
prehensive review of labour problems
has been made snce 1931 and that
ox @ brief review was made m
1

I was happy to read that a National
Commssion has been appointed to
go into this question, and that a
report will come in next year I
would request the hon Mister that
once he has the report, the Mimstry
shinild not sléép on 1t, it should act
on it, and it should also appoint =
standing tommitiee to sée that what
hes heppened, does mot repeat itsel
Fhe labour problems, sfid tite whole
ldbour smtudtion, should zlways Ue
unfler comtimious teview

It seems to me that the Governmeht
seems to have some sort of
interest in having agititions sl
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time perhaps to justify the Emer-

powers they have, Otherwise
how can they justify that for every
wage board, there has to be an ag-
fation. As my hon fuiend, Mr George
Fernandes said, there has to be one
agitation to constitute a wage board,
another one to get the interim relief,
the third one to get the final report
and the fourth one to get the Minis
try to do something

Shri Hathi. You did not hear the
speech of Mr Pandey

Shri Seqneira. I heard him What
did he say about 1t* Agitations are
going on. Insiead of this, would 1t
not be easier for each of the large
industries to appomnt a standing ad-
visory group constituted the same
way? What would happen 1s that
these problems would be under con
tant review, and would be solved
beforc any agitation anses This
group will also consider the problems
without bemng under the pressure of
any agitation

Then one of the greetest difficul
“1es 18 that once the labour problems
arise, the present machmery, the
Industrlal Disputes Act machinery, i
very slow in dealing with them 1
submit that 1t )5 not enough that the
aggrieved paity should be able to get
justice eventually but 1t is also
necessary that 1t should be able to
get it swiftly My hon friend heie
mentioned some details ag to how this
could be done I find that in this
House there are many hon Members
who have large experience in labour
matters 1 would suggest to the hon
Mimster that even before the
Nafional Commission's report 1s m
‘he shbuld constitute a Parliamentary
Commuittee consisting of those Mem
bers, so that he could see what steps
should be takep immediately to see
that industrnial disputes are solved
qiicker than at present, so that
,everybody knows where he stands
soon after the dispute arises

-- p! the guesiian of the Provident
Fund Act, 1 notice that two-thirds of

the funds are mvested in Govern-
ment securities and that these draw
a very small 1ate of interest This is
the people’s money, the savings of
the workers, not the revenue of the
Government If the Government is
unable to offer attractive terms, 1
submil the trustees should be per-
fectly free to invest the money
wherever they are able to get the
best return for the workers, to whom
the money belongs

On the question of death relef, I
may say that it is a good measure
but I must diaw your attention to
the fact that when a worker dies, his
widow normally finds it difficult to
get the money We had a case re-
cently in which they started insisting
on all kinds of certificates, all kinds
of court clearances and all that Jt
will be a very smmple matter it a
nomination 1s made, and a sumple
death certificate could bring a cheque
ty the widow withm a week This
13 how the benefit should be given

Shri Shiv Chandiks Prasad (Jam-
s1edpur) How a genwne widow is
to be found?

Sh-i Sequeira, There will be a
nomimnation made It is not a question
only of the widow Whoever the
nominee 15 should get the benefit

The question of unemployment In-
surance and retirement/family pen-
sion 1s also a very welcome idea
This s a very far-reaching thing and
it 1s a thung that, I believe, the Gov-
crnment should go about carefully,
and mav 1 suggest this to the Minister
he has got his own scheme; try
it out in a sector for one year, see
what the bugs are, irén out the bugs,
and then only extend it to the other
industries Tt will be easier, and there
will be less trouble i 1t s done in
this way

There s one question of particular
Interest to my constituency and I
would like to mention # It 1s about
-the -iron ore mines lebour wallate
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onss. I believe Rs, 60 lakhs have been member He should be given &

collected, but only Rs, 18 lakhs have
been gspent. Schemes have been
drawn up for the rest of the money,
and they are lying here pending for
some permission or something. This
money is collected from the place
where the iron ore 1s produced
There is a local committee, and it
should be completely autonomous.
They should be able to use the money
immediately, for the welfare of the
people who produce iron ore

1 would like to say one thing in
conclusion, and that i1s about national
productivity. It 1s a question that
interests the Government, the labour
and the employers Unless the Gov-
ernment can take an attitude that it
is going to take ail these three people
together, and to foresee the problems,
instead of trymmg to solve them
haphazardly after they arise, you may
have all the slogans like ‘workers
unite’, ‘finish the monopolies,
(whether 1n  public or 1n private
sector,)’ etc., but the labour is going
to be in the same sorry plight in
which it is today

Mr. Deputy-Speakerr Mr Shiv
Chandika Prasad
ot quw fag (wmra) Ioew

wEveq, g W aTw [ v qww fre
fid
Mr. Deputy-Speaker: He will also

get a few minutes, Two or three
members can speak today

Mr. Shiv Chandika Prasad may
finish in five minutes

Shri Shiv Chandiks Prasad: It i
not possible, Sir

Mr, Deputy-Speaker: Then I will
oot allow him

Sbri P. Venkatasubbaiah (Nand-
yal): Mr Achal Singh is a senior

chance

Mr. Deputy-Speaker: He will be
given a chance

Mr, Shiv Chandika Prasad

ot gFR W wENT . YT
ugiza, woft M w1 s AW ?

T i : R QA
e QR 2

»ft frwafrewt Swe (wrniEg)
AR wged, § w aga ¥ o
Tt & age At f, PR g
wgr § 5w 20 a9t & a7 wegd
¥ fa goere ¥ 3o adt fer § ) W@
s fred 20 at & g wagd
oy aga A wgfemd fewrd § ot aw
FRE TETTH @ ¢, THE T
FAO A T AGEI GG W
@ AR e WX Am ¢
W awgr i gw w § wwl qem
AT o N - ¥ o -
aftra & aTq gAY § wrEEn W
& 9% fr gork A & gar AT ay
v §, o fis gk 2w o Al gt
1 g @ §, @ woge W wen
w1 3o W ¥ fad g w Q@ A {1
QY ad wmar vw Ay @
A o o @ g ot 7 qefafadt
stz wiforet & off sevr qear & fd
qar Wit A T g AT o
¥ fad for &, o g At W oo
gt qr ot

% w avg qagQ & fgr & fad
seNT N A W W\ osen Wi,
@R oud gumw dwr g ) 4T
¥ fad w1 qw w AW
W W ww dyw it Y oty
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fufuftwsr w1 Wt Jedver faem e wifigd
whare wwa F o gy & wrlt O won
dxfeed ¥ cwar §, @ W A
3¢ won wfigh ) g ¥ R e
Tgdt At & Fory qdwrd do et
s W o S A QT @ O A,
™ ¥ A AR A T T
dx gage gfed K ge d S
ag ax fAE W A wagEn wO
ad Jq A W IT e A wh
aur fearr oY wrweny Wy wfig® | ¥
o ey aeft & wwh @ iR Wi
qagdl N ¥ ¥ ww day g F wd
=TT oF ww A gfwar §F0t Sifid

sfefrqe mfsmy 9= 3y
oft ifgy 1 mftes st wege @t
¥ g & fed daofear
N o ¥ mew § | et S
o frez A st wfgl® AR R
oo oo g T wfed
raw ft qffrase =Y oy FC TR graTe
T §f 9% W17 B2 7 AR ¥ qwdw
wifigd | 3 gfiraea o P ¥ w4z
w1 wmew F wowter v Wit firawr
s wfgy | o & mfww i T
¥ fiw woB o e gt 39 w1 5w
wim ot wwewww ft AW

afer ¥ afiers AT &1 aver
o i e wage o st =
T ¥ ot w1 oI & il N s
wifiwitvew &t g & "saw IO
wwrar W wW o o fgesad Rt
¥ sl ot swer Wil o

wrear ® goft w°ft A & fel
& @ofr wfi@ 1 oot el Ve
o ¥ R 2 fag o T gEA R
ay o et wofr wifi o i frd oo
e Xy @ @ 5T T TR N

TEIA TR A I W WA ©Y 297 wfigh
WA N T R w2 wdm
off et wx o aw ot
R MR A RAR ¥ m
m"ﬂ'ﬂmmwi]

TG 6F 7 W TW ¥ /g W
war: A frkT o7 O st gy

oot A TG ST I v g ar
wfsr afcfeafi & o 5@ § @
FTwEwR ¥ §, Y Wi T
& wfew dar fodr @@ ) srweqr g
=figdt |

Mr. Deputy-Speakeor: Now, the
hon Member should conclude

8Shri Shiv Chandika Prasad: I have
stul to say so many things, Sir,

Mr. Deputy-Speaker: I told hum in
the beginning itself that he would get
only five mmutes. 1 want to sccom-
modate two more Members So, he
should conclude now

Shri Shiv Chandiks Prasad: At
least give me five more minutes

Mr. Depaty-Speaker:

It 135 not
posmble

[ had requested the hon
Munister and 1 got some time from
him

Shri Shiv Chandika Prasad: 1 have
still many suggestions to make, Sir,
in the interest of the workers and
*he nation

Mr, Deputy-Speaker: There i3 oo
time for it now He should resume
his seat

Shri Shiy Chandiks Prasad; At
least, let me conclude my speech, Sir

Mr. Deputy-Speaker: Let him
please resume his seat

Shri Shiv Chandiks Prssad: Al
right, Sir, thank you
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oy §, et ane 8, faw wr ey
3% &1 wfa s o ¥ § aw i ol
Mawafi et famw f s
qEI ¥ e’} § Faw anr § ot
Afer wrw & § 1 A e
ar+ft gy fw o7 & fod enrer owe
w1 AT AR FRT F AT
afsdizelt ¢ faar o o

T W oz ¥y g fF o) qeye
o} FW FE@ AR 4, i @
3T X T FT AT @I T w
Fallw v 2 fed omd 3 dfew
%1 71 R AR § ag P forelt vt
¥ 3y § w w e a R Ao
ERCGRAR R AR R
fawfor gYar & 1| T o o #1 W W
qre fear s wifgd ) qg 96 Wi
1q & W FAF IR & Al wga
&1 v fAg e agife WK aga
TRz TA IA 18 F gaedr ¥R fw
TR0 A4 TT 31 A2 A% fwwy A7
aF F ¥y FIar g o e ofr
g WA @1 3 * fay ag gfamd
a/@ &t 9

M . Deputy-Speaker:
will reply fomorrow

The Minister

The House .tands adjvournea til] 11
A M. tomo1row

17.57 hrs.

The Lok Sabha then adjourned till
Eleven o the clock onm Thursday,
July 20, 1967/Asadha 29, 1889 (Stka)



